
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 14oo i-202..\ \RC?t Dated: 15-12-2-0LI 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajat Gupta 
S/0 Rajesh Gupta 
RIO H.No.3, Phase-IT, Housing Colony, District Udhampur 

vide notification No. t l ~ ~ dated \ o -o\-2"D2...0for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

i-

ByOrder ~ _,.,o-J'~ 
r~, ~: \S''v 
(Mohammad Yasin Beigh) 

Registrar (A~.)= 
No:515::J2..:-~'1~R§)LPDated: 15-12-202/ ~ r 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing . Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rajat Gupta, Advocate 

...... for information and necessary action. 

. r-1.V,v~ 
Registrar (Ad&..)' S ...-\ 
~/tjv 



HIGH COURT OF JAMMU & I(ASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 
'U)1· 

No: /Lt 0 I/ R.. 4 Dated: !.T/ I Y/ X> 'YJ 
' I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umair Bin Bashir 
S/0 Bashir Ahmad Ganaie 
RIO Koil Pulwama, Mohalla Wanpora, Tehsil & District Pulwama 

vide notification No. /6 b 6 dated / ~ , 3 .lOW for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her· 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ -..o"Y' 
r~· fM \Lt f"Y ~ """"" 

7---

No: Str62-~ b!Y( f21Poated: 

(Moha d Yasin Bei~ 
Registrar (A~pt.) t r\'Y\ 

I r/r>-I <),{) :r-t , ~ to 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Umair Bin Bashir, Advocate 

...... for information and necessary action. . ,:,. ~ 

o· v~P-'~. 
Registrar (Adm;)l \._»' 

~ {P:f3~ 



~ "=' 

HIGH COURT OF JAMMU & KASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: !L;o:>-r:J'rP!Jl:/ed: JS/! ~~ )()Jj 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. J(anika Kerni 
D/0 Ved Parkash Kerni 
RIO Indra Vihar, Patoli Janipur, Jammu 

vide notification No. \ b \ ~ dated ~t-o~-":Lo& for a period of one year 

has been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ .~J-;..~ ,.-,. \.__L' ~-y-"Y' 
(Mohammad Yasin Beigh) 

Registrar (Aji1f~) 
No: S!Sf/1-?.J/~ LjJ Dated: !sf 'Yl )();>r . ~- . ~tO\~ 
Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kanika Kerni, Advocate 

·;;, 

...... for information and necessary action. . j, ~ 

. ~OV'~y~ 
:R1gistrar (Adlm.,, 
~/!>to\~ 



~-.--.-- ~ .~ :z-:----~--

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: IYoP !J:>tJ>Jjfi:r.ed: ts/e/ ?-o)1 · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanchit Gupta 
S/0 Arun Gupta 
RIO Plot No.226, Rehari Colony, Jammu 

vide notification No. r 2-1 t9 dated /(!) ' I ' 2-0l.tl for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

y 

~-~~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Ad~ 
No:St.S?-6-fJi~/LIJoated: ts(/Y/ XJ>;, ~ ~~,Y 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sanchit Gupta, Advocate 

. ..... for information and necessary action. 
' 

..-,' \ ,../";' ~ 
ar(A~~ 
~ ~tV 
~ z t 

~::::._. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH. 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

·N 0 T I F I CAT I ON 

No: \LtoLJ o11-o;_' IQC:n Dated: 1~~ \)-~':1-o")...l 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sarabjeet Kour 
D/0 Paramjit Singh 
RIO VPO Chohala, Tehsil R.S. Pura, District Jammu 

vide notification No. \')__p <2 dated I b- o l ~ )-o 2.o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

s 

~~ 
(MohamrilJrO Yasin Beigh) 

By Order 

rJ. 

Regi~ar (~d~.) 
No: S\~<~;~-<641 Rc, I LP Dated: ) ~- \2-- )_o ')_\ ~-- ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sarabjeet Kour, Advocate 

. ..... for information and necessary action. 

~
-~~ 
~jY\ 

r"). 1 lfrlY 
R~rap.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I Lf o ~of ).o)_J J R &-, Dated: I~~ I')..- :l-oll 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tushar Gupta 
S/0 T.N. Gupta 
RIO Ward No.2, C/0 T.N. Gupta Advocate, District Kathua 

vide notification No. II C\ )._ dated I b -o 1- )..o J...o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

to 

~
' ~vl 

1 .,JV 
~. \._ .__./" \ 

By Order 

(Mohammau Yasin Beigh) 

Registrar (A~Y 
No: S: I~ 4o-9b / Rr,.,J LP Dated: I <:- \ 'L- k'2-i ~ j:> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

........_ - ~ -

President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tushar Gupta, Advocate 

. ..... for information and necessary action. J .~ 

\ _j~-~A 
r-; . :~· tlJ,JY Y1 
Registrar (~d .) 
~<A~ :..--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: t4 ob o+ )..o)..\ I RC:rt Dated: t(- \ )._-~ '2-l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tania Sharma 
D/0 Omesh Kumar 
RIO Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, District Jammu 

vide notification No. \ \ <61?, dated lo~o)..:b)..o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ 

ByOrder \ ~· 
,.-,. ~~ J·J 
(Mohammad Yasin Beigh) 

Registrar (~dm.) 
No: I<: ~'I ~-bc>>,(Qc, J LP Dated: IS-\'> - 2.-o :>.-1 ~ ~ 
Copy forwarded to the:-

1. 
2. 
3. 

4. 
5. 

6. 

7. 

--.._....,_,c,, 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on. the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Tania Sharma~ Advocate 

. ..... for information and necessary action. t 

V" 
rJ. ~ :-yf 

~ rar( dm.) 

:::----



"""'-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /yo1-j ?o>trJl(j 1r/rr / YO:Jt 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Navjout Singh 
S/0 Sr. Piyara Singh 
RIO Dharbadan Thakraie, Tehsil & District Kishtwar 
AlP Belicherana, Satwari Cantt., Jammu 

vide notification No. I b > I dated \)_-o ~ ':LD'>o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolut~/final enrollment as 

an Advocate is ordered there before. 
, . 

By Order rJ . ~()J' ~0 
(Mohammad Yasin heigh) 

Registrar (Adul.) .( 
No:.>! b()(j-1° j/0/lated: !s(;'d '>o2), ~ ~e~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Navjout Singh, Advocate 

...... for information and necessary action. 

rl• ~ -~ 
Regis~f\l:)v 
~/~~ 

g 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Yo~ a£ 'l.D)-1 1 Rcn Dated: l ~~ \2--~:L\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanyam Pandoh 
S/0 Sunil Kumar Pandoh 
RIO H.No.109, New Plot near Krishna Building, Jammu 

vide notification No. \ \ S ~ dated I o-o\-J..o'J.-{)for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

q 

y-,-~~ 
(Mohammaa Yasin Befigh) 

By Order 

Registrar (~dm.) 
9--M A 

No:~ t bll~Ft 1 RCn I LP Dated: l\-1')_~ 'J-o)..) .__ V 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sanyam Pandoh, Advocate 

...... for information and necessary action. \ _ _ ~ .~ 

r-J· ~~1YYI 
Registrar {)\.dm.) 
~~ ;:::.--- . - ~ . 

·~-:~,_ -i'?"=:--~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: lit 0? tJ XJ),?Io~ed: I $tJ )() '2:1_ or . 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zaheer Abbas Khan 
S/0 Raja Mohd Abbas Khan 
RIO Degwar Maldayalan, Tehsil Haveli, District Poonch 

vide notification No. f 6 7 3 dated /6 • 3 ·. 2- 0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
,-,· \ A~~ 
(Mob~~ ~asin Beigh) 

, . Registrar ~Adrq,.f, 
111 

No: s-/6/&-'J.'-';/124/?0oated: !rfo= / '>v_"r) .J ~ JP,~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaheer Abbas Khan, Advocate 

...... for information and necessary action. 

fo 

, ~ ~rY1 
r]. ftJ"" ~,·y 

9& tY 
~ ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Y \o Df ')...o2J I R<?-1 Dated: t s;:- \ ')__- )_o-:L\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tushar Kalsotra 
S/0 Vikram Kumar 
RIO Miran sahib Road, Bishnah, W.No.l3, H.No.54, Jammu 

vide notification No. \ \ <6 LJ dated to-o\ -1-o )...a for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.·•. -··>' •. ·--;-;:~ 

~\ 

By Order ~ ~ T"'. ~,5..---l"Y 
(Moham n Beigh) 

Registrar (Adm.) 

No: SIb).[-?>I / g,c, I LP Dated: 1 ~- I 'l-- :::>.,., ?d ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary,· Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tushar Kalsotra, Advocate 

. ..... for information and necessary action. ~ t 

~~~ 
~· -. ~,_M 
Registrar (Atlm.' l 
~ ~ 
~ 



/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

NoJ41! if "><Jn/'fiated: l_s-/t:r-;1 >0 ?:1· 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dheeraj Kumar Raina 
S/0 Ravi-Prakash 
RIO Railway Line Patri, Bagga Marh, Tehsil R.S. Pura, District Jammu 
AlP Viii. Sardar Chak Dera Singh, District Kathua 

vide notification No. ( 7 b 6 dated 6 \ S · 'UJ ),/)for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1J.--

~· ~ A~~ 
(Moham~~in Beigh) · 

By Order 

Registrar (Ajlm.) 
No:s-;t,:;;;..:-:>,rs/14/LPDated: 1-1/!>-J 'Y&:>-J. ~ ~o~Y 

I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Dheeraj Kumar Raina, Advocate 

. ..... for information and necessary action. \ ~ 

r~· .~IJ"'~,s-...-rvY1 
Registrar (Ad_~.) t 

~~f)~-.; 

_, __ ·I 
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I 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I 

AT JAMMU 
I 

(Exercising powers of Bali Council under Section 58 of the Advocates Act, 1961) 

! *** I 
I 
i 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I l.fl:t-J ?O?J !_40 Dated· trf;r-J MJ :Yj . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pranav Gupta 
S/0 Harsh Kumar Gupta 
RIO Village Ari, Tehsil M~mdhar, District Poonch, AlP H.No.l385, Lane 
No.5, Green Enclave, Rehari near Education Board, Jammu 

vide notification No. \ 6?>9-. dated \""2--D'??.-'2-ol-ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antece,dents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
I 

an Advocate is ordered tht:ire before. 

t~ 

By Order 

__,-~~~ 
(Mohammad Yasin Beigh) 

No: sM'!:>ortti 12?/f!ated: 
j; Registrar (~IJ:Y 

J_j- I :y ~ ':YJ ~, ~&~ 
I I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 1 

President, District Ba~ Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Pranav Gupta, Advocate 

. ..... for information and necessary action. . ,. ~ 

: \ oJ' ~f)--:.-:,..ytyt ,-,. \._/. J5 
Registrar (~~~·); 
~~-- ~G~ 



c,~--~-

·./ 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

-v- AT JAMMU 
:...r---· (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 14 1'?! ><>>t)~ated: !s-/n-/ ';.t)>J • 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Manisha Charak 
D/0 Shiv Kumar Singh 
RIO Rehian, Tehsil & District Samba 

vide notification No. 16 23 dated l2. 3, :).oU) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder v ~ 
. . lY 1Y\Y ,--, ... 

(Mohammad Yasin Beigh) 

~ . Registra~Ad~) \ y 
No: S f (, 1;6 -Y-6 /~/(/Joated: g;/;'!:i 9-0 }1 • ~0 \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Manisha Charak, Advocate 

14 

...... for information and necessary action. ~-

f ..r 
r-J· ~f7v" J5rfYYJ 

Registr.?; (t.:~~ 



.~ 

:"'!: ~~-=-------

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

'q;,_ L 'HJ 'd 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nitin Bhatti 
D/0 Nishan Singh Bhatti 
RIO 16 Khataria Kalan, Tehsil Ajanala Road, Amritsar, Punjab. 
AlP Ward No.7, House No.l3, Vijaypur, District Samba 

vide notification No. /7 2- 2-- dated /7, 3- )-D')-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

1S 

By Order ~ ()J' k, y;, yl 
rJ· \.-/ ,,s/, 

No: S! 6~)- -s-61( /2!t/ Lfoated: 

(Mohammad Yasin Beigh) 

· Registrar (~IV~) 
frj;~l_ '}j) :y ~~ fJ,o~Y 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nitin Bhatti, Advocate 

...... for information and necessary action. \ , 

"'. \..___/.(}V'~ 
Registrar (~D\J 
~~r~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

. EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Y I~ nf- ")p)...\ ( Q~ Dated: 1 <;- \:L-- 1-a2-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Poonam Kaul 
D/0 Rajinder Kaul 
RIO H.No.6, 1-C East Extension Marble Market near Sai Baba temple, 
Mattoo Colony, Trikuta Nagar, Jammu 

vide notification No. \ Db 2- dated o9- o! ~ k>2.o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

\b 

an Advocate is ordered there before. 

_,.v~ 
(Mohammad Yasin·Beigh) 

By Order 

No: S \bS:Cl-t,s;{gu.,/ LP 
Registrar~dm.) 

Dated: l ~-I')_- 2..o :2.-1 -

Copy forwarded to the: -

1Za-Wr 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Poonam Kaul, Advocate 

. ..... for information .and necessary act~. v~ 

Registrar (j\dm.} r 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l Y 1 f, o{ "J..e.>l..lf R<n Dated: l'r-l)...-- lo :L-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

~s.~eenal~ahajan 

D/0 ~anish ~ahajan 
RIO H.No.172, Dhakki, Sarajan, Peer ~itha, Jammu 

vide notification No.\ nl\ o dated o9 -ol- ').oJ.o for a period of one year has 

been extended. till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~ 

By Order \ _..~ 
r-1· ~'- r5 
(Mohammad Yps~·n Beigh) 

Registrar d . ) 
9:,o.kuJ 

No: <;\t,f,t,-1-2-(RCn.fLPDated: \~-\J_- l-D)d ,_____ 

Copy .forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. ~eenal ~ahajan, Advocate 

...... for information and necessary action. ~ 
\ ~ . 

...--,. ~IY':p) ..-iV'-1 
Registrar jAdm.) 

~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \Y '3-- o.~ )..o'2.J !1<..6--J Dated:\'(- '2-~ 2-o:L\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pooja Sharma 
D/0 Ram Saroop Sharma 
RIO V.P.O Kangrail (Dehryan), Tehsil Bhalwal & District Jammu 

vide notification No.I o':i-1 dated I D-o kJ.-o)p for a period of one year has 

qeen extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ ~)..1 
rl· ~,5 
(Mohammad Yasin Beigh) 

Registrar (.t\.dm.) 

No: S.i&'t?.-1-~ jRG,I,! f' Dated:'l\-l:l--)-p'2J ~ fr 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Q 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Pooja Sharma, Advocate 

. ..... for information and necessary action. 

'\'b 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:. P11 ~ oJ lo')..l ,1 R &t Dated: l S- l J_- ~2...1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehak Gupta 
D/0 Devinder Kumar Gupta 
RIO Ward No.8 House No 39, District Reasi 

vide notification No. I o'?:> 8 dated d1-o!- '2-o.Lo for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

10\ 

By Order ~ w-~ ,.--,· ~ r5---'"Y/ 
(MohammadJ Ys"n Beigh) 

Regi5ar ( dm.) 
C" c \2.__~ 

No: ~\{:,8b-'6<;(1S&tJLP Dated: 1~-,")_-~')_l 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehak Gupta, Advocate 

...... for information and necessary act~ . \ . ... ~ 

~:::Jt~. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:'l-f'qr>16~d: 1r/rr/>oYJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sugandha Sawhney 
D/0 Kamal Sawhney 
RIO 152 AID, Gandhi Nagar, Jammu 

vide notification No. I '2-11- dated f eJ , I .')..0 ')...0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"l-<b 

By Order r-J-~~~1 
(Mohammad Y asin Beigh) 

No: S/6 fYrCf3 fo:jc,fated: 
I 

rp RegistrariAd~,")!<Y" 
J J?-/U;2J ( ~?f~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sugandha Sawhney, Advocate 

. ..... for information and necessary action. 

,...-, • ()v" ~ 
:;t ,o ~<~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT 
JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /LfJ-0 ;!f UJ'J.I L!Ut fj- Dated: Jsjl :r/ 'XJ%1. 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anshika Sharma 
D/0 Anil Sharma 
RIO H.No.29-A, Opp. Anandpur Ashram, Shastri Nagar, Jammu 

vide notification No. r s ]-2.. dated (tJ I 3. '2!))..0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.2-1 

By Order 
......, . \ /'OJ' ~v-1 
(Moham'imrdYasin Beigh) 

No: S!6qLJ-ftr1J~/l!Joated: 
Registrar (A~\~y"' 

tsf;:v/ ;M>J , d£- ?P~o ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anshika Sharma, Advocate 

...... for information and necessary action. 

rJ• ~0'1"~~ 
Registrar (~9\m·~" y 

$ ~J~ 



.:r .... :..-----

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

/Lp.-/ /!._ ').c'J7 ~~ I -/ j No: Yoated: 5 .~>-- )-'{) >7 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anuj Sharma 
S/0 Vinod Kumar 
RIO Ward No.ll, Tehsil Hira Nagar, District Kathua 

vide notification No. 1 S' 6 s- dated te t 3- ).OlOfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

)._2-

By Order \ ~~ 
,-,. ~ '~ 
(Mohammad Y asin Beigh) 

No: Sl?-o!- ~7-~;U>Dated: 
· Regis. trar (Ad~\. 

I6~Y/~?'7 ~ ~\~-1 
/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anuj Sharma, Advocate 

...... for information and necessary action. ~ 
~ / . 

n. ~OAf" ,s,..,v"Yl 
Regist~ (*'~,/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON· 

No: J Lt ').'). 7 ?<>:I; /t;;rted: !~!'VI :Yt! >1 
I 

Provisional admissi{rhn granted under Advocates Act, 1961 in favour of 

Mr. Ajay Kumar Sareen 
S/0 Sanjeev Kumar Sareen 
RIO H.No.63, Gali Khilona, Pacca Danga, Jammu 

vide notification No. f 5 "TD dated I fJ' 3, '2-0UJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"2--?::> 

By Order 

r->· VOV'#~ 
(Mohammad Yasin Beigh) 

No:S I 1-o tJ -/L; /~/ tf7oated: 

s( Registrar {~d~ \,.; 
I l:v/ ?/{}')} ; V ~e'V 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajay Kumar Sareen, Advocate 

...... for information and necessary action. \. ~ 

r~· .·~ 1 S"fv VJ 
Registra~d$~J 

--..,;:: 



··~:.-~:..._-;-,~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \ Y).. ~of :u, 1J J R~ Dated: 1 (- \ ':L- 2-.o 2.-\ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shazia Asaf 
D/0 Asaf Ali 
RIO Fountly Malhar (Lohai), Tehsil Billawar, District Kathua 

vide notification No.~\ \ ::;__% dated \D-ol-:2-ok for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

-
I 

fu.. \ 

,-J·v¥~ 
(Mohammad~ y,·n Beigh) 

By Order· 

Registrar dm.) 
No: S \ ~ 1 c;- )_J/ RG-t / LP Dated: ·1 <:- l )_- :2.-o ")_.J ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Shazia Asaf , Advocate 

...... for information and necessary action. v. . ;. ~ 
a,y'"'' 

,r->· -~:.J Registrar m.y 
~. 



~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 

)-S" 

OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 16ated: I f 12_lf 8 ~/1 !flit I i>if >/ Yo YJ _ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vishav Sharma 
S/0 Om Parkash Sharma 
RIO Seri Mahanpur, P/O.Maheshpur, District Kathua 

vide notification No. r l b 8 dated I{), 1 · 2.0 10for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-~~~ 
(Mohammad Yasin~Beigh) 

~ Registr~r (Ad .~,( 
I /Yb-o>J , ~ IP~ No: S/7 ?-)--)_f)/ f2lt / L!Oated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishav Sharma, Advocate 

...... for information and necessary action. 

rJ-~~~ 
Regist~ar (Ad~~~ 

w~~ 



_;,...-

._ ... --~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

. , - - -U?);/tS~d: Jsj;'Y/ ~ YJ ~ 

Provisional admissioW granted under Advocates Act, 1961 in favour of 

Ms. Soni Jadhan 
D/0 Bhari Lal 
RIO Boliyan, Tehsil Chiralla, District Doda 
AlP H.No.24, Lane No.1, Amar Colony Ban Talab, Jammu 

vide notification No.lLB 1- dated ID ·! · 20).1) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

2-6. 

By Order \ ~~ ,..--,. ~ r~ 
(Mohammad Yasin Beigh) 

No: Sit- YJ ~ 3:r/J.27/L-{fated: 
-r4 Registra!JAdJ\I.t .( 

) l?j 1)/{J~ / .~ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Dod a. 
CPC e-Courts High Court of J&K Srinagar for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Soni Jadhan, Advocate 

. .... .for information and necessary action. ,_ 

\ .-AoJ-~ 
?J· ~~rv>'f 
Regis$:~~V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: II;'HJ ~ l-0)1 /o~d: Jrf;:>-- ) >o 'YJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Saquib Farooq 
S/0 Mohd Farooq 
RIO VPO Sangaldan, Tehsil Gool District Ram ban 
AlP H.No.453, Prem Nagar, (Residency Road), Jammu 

vide notification No. ( :2.10 dated I 0 ( / . 20.2Dfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
an Advocate is ordered there before. 

'}..+ 

By Order 

rj-~~~. 
(Mohammad Y asin B:l.i ) 

No: ~_r ___ f_:2>-l::6'-=....:z./.;~::vjce:~z' ~"""' ,__;; Registrar~dm ~ 
;-Ltp·uated: Is; /y--/ ~ lV 

Copy foiWarded to the: • - , .?a~ ~ tO 
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Ramban. 
Secretary Bar Council of India, New Deihl. . 

Manager, 'Government Press, Jammu for publication in the next Issue of Government Gazette. 

President, District Bar Association, Ramban. 

CPC e-courts High Court of J&K Jammu for uploading on the official Website. 

lncharge Chief Librarian, High Court Wing JammU/Srinagar for information and also keeping record of the same. 
1\IJr. Saquib Farooq, Advocate 

...... for information and necessary action. 

L ~ 
(/../'~ .........,. ; . . ')~(');).-j 

Reg~t~~!~ 

) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 14 J-f-1'"' ')jrlaf:rt I my I XJ YJ J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abrar Ahmed Nawaz Qureshi 
S/0 Mohd Shahnawaz Qureshi 5 
RIO Chhajta, Tehsil Mendhar, District Poonch 

vide notification No. IS 13 dated to, 6. 20.t0for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-V~~ 
(Mohammad Yasin ,eigh) 

~ RegistrafD~A4!J.,. y 
l 1~/'MJ '>;J '~ ~1~l 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abrar Ahmed Nawaz Qureshi, Advocate 

...... for information and necessary action. I OJ'~ 

r-J• !~ ·\) 

Regist1[(~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /lf;~-O ~ ""'-'f6afea: ts-,lt::. .. )'HJ ?J ' 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Parshottma Sharma 
D/0 Ramesh Chander Shastri 
RIO Ward No.3, Lahri Billawar, Tehsil Billawar, District Kathua 
AlP H.No.39A Small Plot, Gandhi Nagar, Jammu 

vide notification No. t7 7 B dated (} , S'. 2fJ2D for a period of one year has 

been extended till 31.1 ~.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ -~~s ... ,~M 
r)' ~~ ' 
(Mohammad Yasin Beigh) 

Registrar (AdJ.~\.( 
No: S(7So -:r-6' (4~ated: ls/;:>--12-o£] . 4'tV ' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Parshottma Sharma, Advocate 

. ..... for information and necessary action. 

r;-v~~ 
Regis~V~,) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:\ ltl-9 o* 2..-o\91 'KG! Dated: l S:- \ 2..- ~')_I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Romika Thakur 
D/0 Gian singh 
RIO Komia, tl.~hsil Billawar, District Kathua 
AlP H.No 847 Subash Nagar, Jammu 

vide notification No. \ \ --::, ~ dated l b- o I~ J..o 2-o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order rJ·v~ 
(Mohammad Yas· 

Registrar 
No: ~ 11-~1--f, 3\R~ I LPDated: tD ~ \ 'L- "Lo ')__! ~ 

I I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. . President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Romika Thakur, Advocate 

...... for information and necessary action. \ .. 

,--, . \..__---t~ 
Re~rar (A .J 5 
~----



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shaziya Bashir 
D/0 Bashir Ahmad Karam 
RIO Habba Kadal, Kaka Road Nai Sarak, Srinagar 
AlP Madina Colony Bemina near Hyder Masjid, Srinagar 

vide notification No. 'j--q 9 dated~- o9- J..ol Cf for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: S \ 1- <6. 1--<6~ \, \Z6i I LP Dated: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

·Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shaziya Bashir, Advocate 

...... for information and necessary ac~ion. 

~· 
Registrar 
\.2-~ --



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour. of 

Ms. Ritu Verma 
D/0 Krishan Kumar Verma 
RIO Behind Degree Collge Shiv Pori, L.No.3, W.No.3, District Kathua 

vide notification No.\\?:> I dated\ b -o\- ~?.o for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r~· v~~--1V~ 
(Mohammad Yasin Beigh) 

Regist~r (A.bm.) 
No: ~ I '+g9 -'15/ l<.Gt I LP Dated: I(, ~ 12 .. - :Lo 21 'M'.....-- r 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Ritu Verma, Advocate 

. ..... for information and necessary action. 

r>-V~ 
Registrar ( dm.) I 5 
<;2.__~ --



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Ut~3 9-0.?11o1fed: l-6/!)-/ ~'/] 
I 

Provisional admissio granted under Advocates Act, 1961 in favour of 

Mr. Mohd Shafeeq 
S/0 Abdul Razaq 
RIO Dodason Balla, Mohalla Chawatta, Tehsil Thana-Mandi, District 
Rajouri 

vide notification No. 0<2 ~ dated e>t-o\ -2-e>~for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,.v~~}'i 
(Mohammad Yasin Beigh) 

Registrar~ (~d~.) \I 
/-6 I !?-I J-oh.. ~ ~~ y 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Shafeeq, Advocate 

...... for information and necessary action. _l ~ 

,. ~t)ill'%rYY1 
Regist~llr (A~:) 

~ .)17~~,. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** . 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neha Sawhney 
D/0 Ramesh Chander Sawhney 
RIO 67/B, Bikram Chowk, Tehsil & District Jammu 

vide notification No. I 0 55 dated 0 ~- 0 I-2D20for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 5 I So 6-D 9/ R GJ l LPDated: ...:.....=.---:.....::=-...;=-=;..__;. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Neha Sawhney, Advocate 

. ..... for information and necessa·ry action. • 

~~ .w~~~~~' 
r1 ·-~ '5'' y 
Registrar (Adm.) 

~--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rukshar Ul Nissa 
D/0 Mohd Ashtaq 
RIO Gangera, Dallah, Tehsil & District Udhampur 
AlP Police Quarters W.No.06, R.S. Pura near Badyal Morh, CID office, 
Tehsil R.S.Pura, Distt. Jammu 

vide notification No. t I 2> ~ dated I o - D \ -2o2Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ 
'5""'v'" 

(Mohamma Yasin Beigh) 

Registrar (Adm.) 
No: 51SI 0-\f,lR~)LPoated: l6 -12.-2021 ~-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rukshar UI Nissa, Advocate ~ 

...... for information and necessary action. \ "'~ ~ , ~ 

r1. ~ 1Y~y 
Registrar (Adm.) 

~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: li;:;>bJ W/'¥Jated: l-6/1:>-) :Jt! '>1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Khan 
S/0 Jahangir Khan 
RIO Village Planger, Tehsil Thannamandi, District Rajouri 
AlP Chinore, near Masjid, District Jammu 

vide notification No. I ~41. dated lo-oJ...-2-om for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-V~~ 
.s /) I'J-?-.?> 1 ;2q I I.JI) 

No: 101 Dated: 

(Mohammad Y asin B~i ) 
Registrar (Mm~ \, 

I~ /J?- I~:>:; r ~ fJ>~V 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Khan, Advocate 

...... for information and necessary action. ~ ;_ ~ 

n· V.v-'-trvY1 
Registr~(t~Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No)lf??-~ 'UI45'Zted: ),.-6 /!'>-/ 2-0:YJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashaq Hussain Mir 
S/0 Ab Razaq Mir 
RIO Dangar Pora Pulwama, Tehsil & District Pulwama 

vide notification No.~~ o dated oG- oS- 2.o'2.Dfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder \ _ ..). ~ 
r"l . ~~~y....-Y'I 

Registra~~Adm ) V' 
No:5f67./-)l-?o/~/?3bated: lb/J;-/~:J-{. J~ vP~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Governmen~ Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of t~e same. 
7. Mr. Ashaq Hussain Mir, Advocate 

...... for information and necessary action. ~ 

n. V&N::1 s-...-rYY\ 
Registrf (A~.~v' 

" ffp.o~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: II!? 0 Jl :>&7-b~ed: l.t. /p- I M :>1, 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vaishali Lalotra 
D/0 Darshan Singh 
RIO Village Ratnal P/0 Kheri Tehsil Bishnah, District Jammu 

vide notification No.1(:,{; Y dated 1(:, -o:,-J..e,'2-ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~·V~ 
(Mohammad Yasiil Beigh) 

No: S/8 ~~-?t-/4/ ~ted: 
Registrar (Adm.~· l .; 

/-6 /t:>--/ :J.tJJ-f, ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vaishali Lalotra, Advocate 

...... for information and necessary action. ~ 
.; , d" =vi 

n· ~ 1)rl'Y 

Regis (t£~,; 



HIGH COURT OF JAMMU & I<ASHMIR AND LADAKH 
/'--. ATJAMMU 

I 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: {,f,J ?Cj ~ ?o:>J )/{;~d: lb /I?-j Yo '1 · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jyotsna Ved 
D/0 Ved Paul Modeel 
RIO Basohli, Kathua AlP· Janipur Colony, H.No.887, near Gurudwara, 
Jammu 

vide notification No. \ b b 1- dated \ 1-o~- '2-o'2.o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
p 

By Order /1-V~~yYl 
(Mohammad Yasin Beigh) 

Registrar (Ad~·\ / 
;~jl?-/"Jo?J c ~~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Jyotsna V ed, Advocate 

...... for information and necessary action. 

~-~~~ 
Registr;w (At..~..J 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:f 1ft; D ~ ~:>fia~d: /-6 J;J-/ 'UJ'YJ . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Harshni Slathia 
D/0 Ganesh Singh Slathia 
RIO Hari Nagar, Ward No.7, Tehsil & District Udhampur 

vide notification No. 1 S CJ 4 dated f FJ • '"0. 2.lJ 20 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-~~~ 
Registrar (A . ) 

8 L '.S- S;/ {q) L(Y 
No: Sl 1 Dated: 

(Mohammad Yasr· Beigh) 

/6 /!O-/ )-(} Q ~~ v 
Copy forwarded to the: - ' 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. .. 
3. Manager, Government Press, Jammu for publication in the next issu·e of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Harshni Slathia, Advocate 

. ..... for information and necessary action. 

rJ- ~GV'¥vY1 
Registrar (A~.)/ 
¥~ :J-Y' 

L. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /I.{ Li I J WP! £~d: f.6 /.!'>-/ )() >t . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gourav Nagotra 
S/0 Narinder Pal 
RIO H.No.54, Dogra Hall, Jammu 

vide notification No./5c; 0 dated /o-o3-2o2ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order _,.V~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.)\ 
No: s-1 f51p.-S(J /14 /tBated: U /I:>.-/ )On , ~ ~.Jtt' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. . President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gourav Nagotra, Advocate 

...... for information and necessary action. 

~-v.~~ 
Registrar (Ad~.~ ~ / 

~MY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 
· )fJ ).-!I R/:;J . 

No: f4 ttL/ 06 /Dated: 16 · 12-, ).0 :2.-l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Junaid Tahir 
S/0 Mohd Tahir 
RIO Pran Bhawan, Mattan, District Anantnag 

vide notification No. ( b 0]: dated f I· 3. 2D 2..0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
r]" V&~~~y, 

(Mohammad Yasin Beigh) 

Registrar ~dmtl) 
5 t 197 3-7 qft<r;7j~P 

No: Dated: /6 • /2-• 2-o).,J .;}> %~ tY 
Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Anantn~g 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Anantnag 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wjng Jammu/Srinagar for 

· information and also keeping record of the same. 
Mr. Junaid Tahir, Advocate 

. ..... for information and necessary action. ~- . , 

·--~-

.·no ·- y 
-Ilk \.' t. 

I . \ 

-~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 
. 'AI I f2o/. 

No: I Lj Lf ,__ ~· 'X'~Oated: 

Provisional admissio granted under Advocates Act, 1961 in favour of 

Mr. Fazal Ul Haq 
S/0 Choudhary Mohd Fazal 
RIO Viii. Topa Thera, Mohalla Choudharyian, Tehsil Mankote, District Poonch 

vide notification No. I) && dated lo -o3-?-o2-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

\ ~¥~ 
r~· ~ r~ 

(Mohammad Yasin B~i h) 
Registrar (Adm \ ~ 

16/1>-/r:>~a _ ~ ~\ 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Fazal Ul Haq, Advocate 

...... for information and necessary action. 

~-~~~ 
Registrar (Ad~.)l, ~ 

~/~~\r' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

IL . ')tP1j~ 
No: f Lf? /, bated: /,6 ./1>-1 )~ tz 

Provisional admissio granted under Advocates Act, 1961 in favour of 

Mr. Haroon Rashid 
S/0 Mohd Rashid Gojar 
RIO Shiendra, Tehsil Haveli, District Poonch 
AlP Gujjar Abad, Upper Paloura, Jammu 

vide notification No. I sq ~ dated I f) ' 5, 2 DW for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal t extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder . ~011'~ 
(~hammad Yasi~nigh) 

Registrar (Ad , . ~ • "'I 
No:S/<966 ~7~~~~ated: /6 /;:rj )-o:;ry ~ ~ t0\\ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Haroon Rashid, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:flflfSg >o.V 6~d: /-/, /!'>-- / 'UJ?J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rahul Sharma 
S/0 Brij Lal Sharma 
RJO Bhatnaga Nagar; Dharbadan, Village Thakrie, Tehsil & District Kishtwar 
AlP H.No.127 near Old STF Camp Hidyal, Kishtwar 

vide notification No. ( b q..g dated Jb~o~le>').p for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. _: ~ 

By Order ;-; . V OJ' #:v-vl. 
(Mohammad Yasin Beigh) 

Registrar (Adml i.-1 
No:5/ 676/0" 67-6 ~~/rffted: )~ j;:r-j :HJ)J, ~ ~·~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahul Sharma, Advocate 

...... for information and necessary action. '1.~'-~ 

-~~,yv-1 
lli?gistrar (Ad~) \ 

1 ~~G),~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /1-fllb (J :>o.>t/6af.ed: l,t, /1 >-/ >o >1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Kuldeep Raj Sharma 
S/0 Dass Ram Sharma 
RIO Pathwal P/0 Dayala Chak, Tehsil Hira Nagar, District Kathua 

vide notification No. l b 12- dated ti- o'?::>-2o2-o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,..., . Vo-r.;s--rv·-y~ 

No:S'/ 6J&7-CJ? /~/!)?Dated: 

(Mohammad Yasin eigh) 

Registrar (Ad~ ~ 
(]A) - t y 

/~ /;:rl~n. dJJ/ \o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Kuldeep Raj Sharma, Advocate 

...... for information and necessary action. \ • ~ ~ 

r~· .~w-1§-rvv 
Registrar t~LY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No)lflJ"f ~ 20,Y&:fed: /6 /;o-/ )4?7 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehjabeena Guizar 
D/0 Guizar Ahmad Parray 
RIO Pandach, Parray Mohalla, Tehsil & District Ganderbal 

vide notification No. f b:? I dated /2...-o:?- .lolo for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
r-1. VovWv--0 

(Mohammad Yasin~igh) 
Registrar (Ad ) t~,; 

)6 jJ;yj 5-tJ}J, ~ tO\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehjabeena Guizar, Advocate 

...... for information and necessary action. 

J"'" ~P~Y1 
Registra~~~A~. )~ 

·;..p; o \V 
\.. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /76 lf?~"/tJtted: ::J-.8/IY I )0~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Chugh 
S/0 Deepak Chugh 
RIO 413, Shastri Nagar, Jammu 

vide notification No./1-1 2> dated 11--o~- 2ol.b for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~.L?~~ 
(Mohammad Yasin Beigh) 

Registrar ~Adnj)< \tV 

'U9 /1 Y/ HI)? , '¥" ~0 
\. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Karan Chugh, Advocate 

...... for information and necessary action. \. _ ~,; ~ 

,.,-,. ~~~,y-0 
Registrar (~A.\ @)_ 

~ ·lr- . 
\,'() 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Itt 1.{(1 ~ JoJt /o1ted: If, /!:>-/ Yi 2J , 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jogeshwar Bhadwal 
S/0 Y ouginder Singh 

_RIO Mahanpur, District Kathua-/842-0 )--

vide notification No. ·t bOY dated ! I,... 0~- ::le>2b for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an.Advocate is ordered there before. 

By Order 
~ ~ 

r=J· ~~'J'P'\)'{y~ 

No: S { CJ !J !- o ??-/ ~K.J)ated: 
J 

(Mohammad Yasin Bei'g ) 
Registrar (Adm.) \a( 

I~ I !J-/?AJa , ~ to~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jogeshwar Bhadwal, Advocate 

...... for information and necessary action. ~ , 

£)-~~ 
Registrar (Adm~ · -~. @.....-

~ !fXO~' 



BIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: f V ~ '1~ )(J"/6~d: k6 /;._/ ~ >z . 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tushar Chopra 
S/0 Neeraj Chopra 
RIO W.No.5 Main Bazaar, District Kathua 

vide notification No. I b] 0 dated I 6.-o 3-..lo2-e:> for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tushar Chopra, Advocate 

...... for information and necessary action. 

r}' ~(i\1'~>1 
Registra0/Adnj.) :i,../ 

<?V ~val~ 



·HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

fLp 50 06 ').()~'I Rf:s; 
No: Dated: /6; !'~ ·· )-())-/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Divyanshu Malhotra 
S/0 Suneel Malhotra 
RIO H.No.403, Bharat Nagar behind J&K Bank, Reahri Colony, Jammu 

vide notification No. t I ')_ lf dated ! ~ ' D I · 'l..D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,__,.Vw~~ 
(Mohammad Yasin Beigh) 

No: f;;f q I 'S- ').._(I Lf Dated: 
Registr~ri\ (A~d) ~ 

'-VV \~d 16 I[).... •UJ)-/ ,. '?-y- t ~ 

Copy forwardeJ to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Divyanshu Malhotra, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers·ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:l4 rio{; 2-0J-I I Rfs; Dated: I 6' I 2 . "M ).) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sibgatullah Shah 
S/0 Zahoor Ahmad Shah 
RIO Vakeel Colony, Brain Nishat, Srinagar 

vide notification No. 8 7.S dated I f), I(). 20/{Jr a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ -r;J'_ ,p! --:::;::( 
.r? - \...../' ~v,., 

(Mohammad. Yasin:prigh) 
Registrar ~Ad 

J6 I /1, ~OJ--/ ~ 
Copy forwarded to he: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/ Srinagar for 

information and also keeping record of the same. 
7. Mr. Sibgatullah Shah, Advocate 

...... for information and necessary action. ~ . ()J':~ ~ 

~· ~~~YY\ 
Registraro(Adj> \ ~,., 

~~ 



_ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ISH o/:""?'f§ft.ed: 17-)¥>-/:YD>-t 
I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shivani Pawar 
D/0 Romesh Singh 
RIO Bandral Kalan, Tehsil Akhnoor, District Jammu . 
AlP Q.No. E-96, Salal Power Station, Jyotipura, District Reasi. 

vide notification No. 11 g ~ dated 1 o.-o}-lo)..o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisiorntl licence/enrollm~nt must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ' . 
r~· ~o-r~ ---r:-Y1 
(Mohammad Yas1n ::,yh) · 

Registrar ~d~~t \.y' 
No: -5?> ?o I- tJ~jRe,jt.P Dated: I+(' r }?!> ')-/ '"iY ,o ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

. information and also keeping record of the same. 
Ms. Shivani Pawar, Advocate 

. .... .for information and necessary action. \ ~ ~ ~ 

n· '\._/'rY:fVtVv 
Registrar (Ad&.)\) 

~~0\1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I £-=t-0 o~ 2o2J J RC?, Dated: I '-1- -12-2.0 ~I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tamanna 
D/0 Thoru Ram 
RIO Village Kool-Kalan, Bishnah, Jammu 
AlP W.No.3 House No.37, Adarsh Colony District Udhampur 

vide notification No. q 2 dated f'-=f--0 b-2ol'1for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order _..-, . v ~ ~ ).-"'Y\ 
(Mohammad Yasin Beig~) 

Registrar (Adm.) 

No: 52:>b94-i-oo[R8/LfDated: H-12.- 2.() 2.) ~-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar .Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
·5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tam anna, Advocate 

...... for information and necessary act::, • v ~ 
Registrar (Adm.) 
~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tanu Sharma 
D/0 Raj Kumar 
RIO Village Chack, Sardar Desa Singh, Tehsil & District Kathua 

vide notification No. g 6\..t dated 2l-Dq-2ol9 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
;=; . V.w-1.-IY~\ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 5~G2s 1--92>\ R§} LPDated: I ':1- -12-2 o 2-t ~--
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Tanu Sharma, Advocate 

. ..... for information and necessary ac: • v ~ 
Registrar (Adm.) 
¥~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No)S -6 'il { )0>7 /tafed: /7-/ I J.-/ ')(;'Jj 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Ali Bhat 
S/0 Mohd Jamal Bhat 
RIO Odina Sonawari, Tehsil Sumbal District Bandipora 

vide notification No. Gt )-o dated ?-.2-/l-2-s,-,/9 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

So--6Bo -8.-6 ~ /t,1_ 
No: VJ. Dated: 

Copy forwarded to the: -

,_,.v~~ 
(Mohammad Yasin Beigh) 

Registrar (Admj \. 
/7--/ !:;_-/ :W~J $ ¢\o~V 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Ali Bhat, Advocate 

...... for information and necessary action. 

\ - ~ ~Yl 
r=P . ,\_/ (}v-~ ,.,:-' RegistrJSk.\y" 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

NoJS"-61/.u:»t.-b~d: lr/ 1 :>-/ )-;) ?-/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aftab Alam 
S/0 Mohd Alam 
RIO Ward No.4, District Rajouri 

vide notification No. t ?Y b dated ) 9 ~ o:L-)..o'l..b for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

OJ:.;.. -,:..,' r .....-\ v ro-- '\.> 
(Mohammad Yasin Beigh) 

Registr~ (A?Jn~-~ 
; :J- I ~~~~?:r . W ~o~ 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. _ Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aftab Alam, Advocate 

...... for information and necessary action. / ~ 

VVY ~"' 'J-"'}1 

:R;gistrar (Admt.)\ ... 1 

~ ~o~w 



~- -----=--=--. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: r 5 GG of 20.21} l<9 Dated: \~li'Lj2o 2-/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shivali Chib 
D/0 Naresh Kumar 
RIO 635- Subash Nagar, Jammu 

vide notification No. r I 4 ~ dated \ D -D \- 2..D2Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

" 
ByOrder ~_r 

e=J ~ p'\Y~ 
(Mohammad Y asin Be1gh) 

Registrar (Adm.) 

No: 53G£t;--=t-2lR§}LPoated: l':f--\2.-'Lo 2J 
~-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shivali Chib, Advocate 

...... for information and necessary ac~ • ~ fiJ' ~ 

Registrar (Adm}b 
~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I S"G5o-f 2021 l RC9 Dated: t""+-12- 2-0 2._1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nishant Mahajan 
S/0 Mohinder Paul 
RIO Ward No.6, Tehsil & District Kathua 

vide notification No. l 0 49 dated 09-0 I-2D2.0for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~~~~lYY\ 
~' ' (Moham sin Beigh) 

Registrar (Adm.) 
~~ 

No: 53t;59-65fR9}LPDated: l'":f--12- 2 0 2/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official" 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Nishant Mahajan, Advocate 

.. .... for information and necessary action. ~ A ~ / ~ 

~~,~ ,.-,. . i\ ~\v"Yl 
Registrar (Adm.) 
~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~,{::d: I?-/l:r/ )o :r~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhinav Kumar Pandotra 
S/0 Devinder Kumar Pandotra 
RIO Ward No.1, Nai Basti, Tehsil & District Reasi 

vide notification No.\ o l '1- dated ol-ol-lo'lv for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

r~· ~~~ 
(Mohammad Yasin~igh) 

Registrar (Ad ) 
/7/I:J;/~?t... ~ tOrt 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhinav Kumar Pandotra, Advocate 

...... for information and necessary action. 

r~· ~v~ 
Registratd~~v' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Arti Devi 
D/0 Raghubir Singh . 
RIO Village Katli, P/0 Diani near Peer Baba, Tehsil & District Samba 

vide notification No. II 0 5 dated I o- D I- 2o20for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder .,-, • v~~,_ .... y1 
(Mohammad YasinjBei h) 

Registrar (A~d .) 
~--

No: 5y 5 54-6 D l~<t;/LPDated: 2.0-\2-2.0.21 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Arti Devi, Advocate 

...... for information and necessary action. ~ ..., A. A _,:, ~-

~~~,..-).--, 
]iig~trar (Add\.) it1 ).-
~~-~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /631--of 2021 { 1?-c=, Dated: 2..0 -\2-2.02..1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ashima Gupta 
D/0 Raman Pargal 
RIO Kotli Mandi, Tehsil & District Samba 

vide notification No. f l 0 ~ dated I o - 0 \- 2o .L.Ofor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the. CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~y Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Ja.mmu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

·information and also keeping record of the same. 
7. Ms. Ashima Gupta, Advocate 

...... for information and necessary action. ,. 

n· ·~ 
Re~_Ad~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bharti Thakur 
D/0 Kaka Singh Thakur 
RIO Ward No.3, near GGM Malti, Tehsil Billawar, District Kathua 
AlP H.No.73/ Om Nagar, Udheywalla, Bohri, Jammu 

vide notification No. f I I 4 dated I o -o \-2D2.0for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the cor:1cerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered· there before. 
'l' 

By Order ~ A~ ,.r ~Y~ 
r?-. "L/"v ~v 

(Mohammad Yasin Beigh) 

Registrar (Ad_A:t.) 
No: 54 5GS-'+LJlRb.l LPoated: 2.'0- \2-2o2...J ~- ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bharti Thakur, Advocate 

...... for information and necessary action. \ _ ~~ 

r)• j~~y~Yi 
Registrar (Ad2_\.) -~} 
~~- ()}Y' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akhilesh Atulya Jandial 
S/0 A.B. Jandial 
RIO 239, Rampura, Gandhi Nagar, Tehsil Bahu, District Jammu 

vide notification No. \ l 0 I dated I o- 0 I-2'DlD for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
, 

By Order 
~ . . (j>J'~,y~ 

(Mohamma asin~igh 
Registrar (Ad . ) 

No:545J-5-<ts I{R§/LP Dated: 20- I 2-2.0 21 ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Akhilesh Atulya Jandial, Advocate 

. ..... for information and necessary acti~ • ~~ 

Re~(Ad .)jct\Y >1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Conncil under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:\640 L5\ 2o.2l \ 1<4 Dated:2.o -\2-2-DLI 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anil Rathore 
S/0 Om Parkash Rathore 
RIO Pershulla, tehsil Monalla, District Doda 
AlP H.No.l22, Ambica Vihar Talab Tillo, Jammu 

vide notification No. I oCl':f- dated lo -o \-2..D2'0for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-Vw~ 
(Mohammad Yasin Beig~) 

By Order 

Registrar (Adm.) 
~~ 

No: 54 5S.2- SC6l,R9/LfDated: 2...0-12-2-02-1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anil Rathore, Advocate 

...... for information and necessary act~ • ~ ~ 

Registrar (Adm.),~ 
~-



HIGH COURT OF JAMMU & KASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No)M!/ ~ ){)Jf~ated: :2 b /I'>-/ '){;')-;} 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sugam Sharma 
D/0 Sunil Kumar Sharma 
RIO Gatha, Tehsil Bhaderwah, District Doda 

vide notification No. }ql 0 dated 1Gtoo\2-o2-0for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of proyisional licence/enrollment rt:~ust be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder \ A~~ 
,-,. '-./.~yY) 
(Mohammad Yasin Beigh) 

Registrar (Ad~.)J) 
No: Slj.nlt:J;-CJf/~/(JJ Dated: d-e/;.:J- / ::>t;/1, ~- 7\~"~ ' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sugam Sharma, Advocate 

...... for information and necessary action. . / ~ 

~.v~~Y~ 
R~:~~ 

~--- -·- --· -' . 



·-·-_ .. ·---

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \b42-of 2-0 2-1 {f<Gt Dated: 20-12-2 0 2.1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vidushi Vasishth 
D/0 Vishal Sharma 
RIO Ram Bhawan I.B.C Road, Jewel Chowk, Jammu 

vide notification No. \Tl Lt dated I 6-03-2o2.Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

.-,. ~~~~,y-1-l 
(Mohamiriaa Y asin Beigll) 

Registrar (Adm.) 
No: 54 59£-£02/t<Gt}LPDated: 2'0-! 2..- 20 2.1~~-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Vidushi Vasishth, Advocate 

. ..... for information and necessary action. 



v 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tanveer Ashraf 
S/0 Mohammad Ashraf Khan 
RIO Gulab Bagh, Tehsil Lar, District Ganderbal 

vide notification No. (G8-=t-- dated IGt o3\2-o2-Dfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ... (10~-1-yY'l 
By Order 

/1. \./' ~ 
(Mohammad Yasin eigh) 

Registrar (Adp.) 

Copy forwarded to the: -

.,1 ° /J'>- I)-e) ,)_I~~ foJ.. •3-

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Ganderbal. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Tanveer Ashraf, Advocate 

. ..... for information and necessary action. \ A . ../ ~ 

,., . . ~ ·lf1YY1 
Registrar (A~.) 
~- t~ 

t. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * *· 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:!C~~ j 'itl>tlo~ed: !L'b / f'l-/ )())) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shahyista Farooq 
D/0 Farooq Ahmad Bhat 
RIO Repora, Tehsil Lar, District Ganderbal 

vide notification No. 1-::t-09 dated lblo.3f .2.-0lOfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ . ()J';.; -1 y )/j 
r-J• \L 

(Mohammad Yasin Beigh) 

Registrar ( Adqt.) O. 

;:;_ 6 [!JL) 'HJ'f ~- ~,;..._·?r 
) 

No: SLJ b f fJ -I t r 111/CP Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shahyista Farooq, Advocate 

...... for information and necessary action. ,. 

(J/V": ~ ,..., 'V Y} 

~ ~ 



C.· 

~ HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No :I~ f! .J ~ Jt])f /t;{ed: :2 tJ j; ,_; :HlPJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sohail Shahzad 
S/0 Zamred Hussain 
RIO Fazalabad, Tehsil Surankote, District Poonch 
AlP R.No.328 Nehru Hall Boys Hostel, Jammu University, Jammu 

vide notification No. '-::f-0"3 dated \G>t<Oo\::2-o2..0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ()J'-~' ,., J~'YJ 
r~· ~ 
(Mohammad Yasin Be1gh) 

Registrar (A~.)~ 
No~~blr-n/14/(!J Dated: ::L o /J :;-j Jo.?t , ~ ff:K9' $' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sohail Shahzad, Advocate 

. ..... for information and necessary action. 



-
-~ 

HIGH COURT OF JAMMU & KASHMIR AND LADAiill 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:fblf 6 r/g-fted: :lCJ / /)--('XJJ1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tanzeela Showkat 
D/0 Showkat Ahmad Khan 
RIO Arampora, Qamerwari, Srinagar 
AlP Qammarabad, Qamerwai, (Abdullah Colony), City, District Srinagar 

vide notification No. ( £ 8 8 dated I b l o 6l.:l.O.lDfor a period of one year has 

been extended till 31.12.2022 subject to the verification · of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The rene';Nal I extension o~ provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
• 0 • : 

an Advocate is ordered there before. 

By Order 
r-J~ 

(Mohammad Yasin Beigh) 

Registrar (A~~~ 
"'-./')I I ':J.-( )-() ?/ ~~ ~41\! . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tanzeela Showlmt, Advocate 

...... for information and necessary a: .. 0 ~P 
Re~~ 



HIGH COURT OF JAMMU & I(ASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:fH?- j )Odfo'afe% .2. o /J)-/ '-o:>j 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pratyaksh Dutta 
S/0 Kanwal Kumar Dutta 
RIO House No.424, Lane No.4, Suryavanshi Nagar, Lower Roop Nagar, 
Jammu 

vide notification No. l-::f--.2-2 dated \-=+-l O'b\2-o2-0for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
' 

sought before the date of expiry unless the absolute/final enrollment as . . ; 

an Advocate is ordered there before. 

By Order 

/ 

No: S:lj 6 ?f 0 7--/ f'.e; / gfted: 
; 

Copy forwarded to the: -

, . . Yl 
tl'}. v~ /,.y 
(Mohammad Yasin Beigh) 

Registrar (Ad~.)_\,,_ , 
2o fP--h·o2:J ~- fP<rt\ 

, 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Pratyaksh Dutta, Advocate 

...... for information and necessary ac::. v ~ 
Reg~~~,_ 



HIGH COURT OF JAMMU & I(ASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mansi Walia 
D/0 Manoj Walia 
RIO H.No.19, Shivam Enclave, Apna Vihar, Extention Jammu 

vide notification No. \ '::1--20 dated r:rto6)2-ol.ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extens~on of provisional licence/enrollment mu.st be 

sought before the date of expiry unless the absolute/final enr~llment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

, . 
r-~· v~v-: __ ,~VI 
(Mohammad Yasin eigh) 

Registrar (A9R·) ' 
'-vI /?--/?1J?t J ~--- ~~~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mansi Walia, Advocate 

...... for information and necessary action. ~ , 

~~ >Y/ 
r=J· - ((1Y 

Re~~A~J_~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: (bL(q of J..e,;_ll R_G, Dated: 2o- l''L- l-DL-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sameer Kalotra 
S/0 Dhian Chand Kalotra 
RIO W.No.5, Near Shaheedi Chowk, District Kathua 

vide notification No.1 1--~ \ dated ~o-o~- ":l-ei 9 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
'\ 

w~~yv~ 
(Mohamma- asin Beigli) 

Reg~ar (Adm.) 
~ 

~~JJ_- 'L-o2-l 

Copy forwarded to the: - ' 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sameer Kalotra, Advocate 

...... for information and necessary action. ~ ~ ~' ~ 

ryJ'~~;~ 
r=P ~ ~,~~y # ~ 
~rar(Adm.) 

---
~·_--:-_~_.· 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:(-bs-o ?.?oxJ'tated: .20 /!>-/ 'V>J 
I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Imtiyaz Ahmad Rather 
S/0 Abdul Ahad Rather 
RIO Chan than Chekpora Tehsil Beerwah, District Budgam 

vide notification No. P-iG Of dated OE>lo~p..o2ofor a period of one year ha~ 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: rt.{SS_.2 ~d#iVfloated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. 
President, District Bar Association, Budgam. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

1-S 

7. Mr. Imtiyaz Ahmad Rather, Advocate 
. ..... for information and necessary action. v /' ~ 

()if~~ ...-)/1 . .-,. I ft1Y 
Registrar (AJ~~~- t 

~-y.f/\ 

--·"' .. ---~'.· 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akshay Sadotra 
S/0 Kali Dass 
RIO W.No.12, H.No.105, Bi~hnah, Jammu 

vide notification No. 9 D ~ dated 22- \ '-2o\9 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,-; _ V W .r",)Yv'l. 
(Mohammad Y asin Be1g ) 

Registrar (Adm.) 

No:5~ G 5'7-G,S\R~}LPDated: 2-D- \2.~ 2-o 2-l ~ 
-Copy forwarded to. the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akshay Sadotra, Advocate 

...... for information and necessary action. 

~-~~~ 
Re~ (Adm.)lt: 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:\ k:, ~')_of J..-o?--1 f R.Cn Dated: )._o- \ ;_ - '). ~ -:LI 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Randhir Singh 
S/0 Pawan Singh 
RIO Jarnal Panchal, Tehsil Pogal Paristhan, District Ram ban 

vide notification No.I ~ o l dated Q)_- ol- '2-bl9 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ...;! ..,.:..-, 
. . ov.::. . .rJV'' 

~ -
(Mohammad Yasin Beigh) 

~h~ 
Registrar~m.) 

No:Slt Gt,b-i-2-/R~.f(_p Dated: :2-o- \)_- ~:L\ ~ 
Copy. forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Randhir Singh, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 19,61) 

* * '* 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I G 6 3 of2o2.1f R<i Dated: 2.0 -\2..-2-0 2 ( 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Monika Sharma 
D/0 Rajinder Kumar Sharma 
RIO H.No.94, Lane No.4, Vijay Nagar, Talab Tillo, Jammu 

vide notification No. t ?:> 1-Y dated o lJ- D l-20 \9for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: - . 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Monika Sharma, Advocate 

...... for information and necessary a: • v ~ 
Registrar (Adm.) t ~ 

...JP~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/ 6s:t( J 'JtJ)f fJ'f/ed: >- {) / !>j ?4J ?1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Raza Ullah Khan 
S/0 Mohd lq bal Khan 
RIO Village Dabraj, Tehsil Mankote, District Poonch 
AlP C/0 Hill View Super Market Vidhata Nagar, Lane No.3, Bathindi, 
Jammu 

vide notification No. \ G ~ ~ dated {G.to6P-o2..0for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. Vf}J'-'J .A ,_,.--YI 
By Order rfr\ r 

r-J· & 
(Mohammad Yasin eigh) 

· 1 1 LfJ . Registrar (Af~. ~ 
No: rlt6fitJ -96;/0; 'Dated: :4/!:J..-/'>o& ~- ~o~"r . 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raza Ullah Khan, Advocate 

...... for information and necessary ac~ • VOV' ~ 
Registrar (..WI\f~ ~ 
~-9J<~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:f&s'S{ Jo:rt /fined: !;!.(f)/ 1:>- I ?-o)J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Inder Paul Singh 
S/0 Mohinderjit Singh 
RIO 57l!A, Nai Basti (Satwari), Jammu Cantt. District Jammu 

vide notification No. t 5Cj1- dated \o' 06\2-o20for a period of one year has 
\ . I 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ' 
Y'. VOV':.rltr~vvJ 
(Mohammad Yasin B igh) 

Registrar (Adpl~ 
No: S~~&7-- o/~(R7/0oated: ..2o/ a/ :2tJry ~- /Xo\~ • 
Copy forwarded to the: -

1. ·Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. lnder Paul Singh, Advocate 

...... for information and necessary ac~. v()J' ~ 
Registrar (~A) 
~~~ f8-

' 



/ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6S6 :J :>o»/1J'ated: 'lO /I'>-/ 'JoJj 

' . . 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Himani Khajuria 
D/0 Rajinder Khajuria 
RIO H.No.151, Ward No.6, Bari Brahmana, Tehsil & District Samba 

vide notification No. 159 2- dated I oto ?,t.2.o2.o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absol~te/final enrollment as 

an Advocate is ordered there before. 

By Order ~ .. trt! -'I;?YI 
~~ \_/' 
(Mohammad Yasin Beigh) 

Registrar (Ajf.m~)~ 
c2o j; &-/)£J ~ j5>(o \: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Himani Khajuria, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

c!l )()?/ l/2~ 
No: /6s--::;- 1 ' 1Dated: 

I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Gurjyop Kaur Sudan 
D/0 Ramnik Singh Sudan 
RIO H.No.147, Ward No.4, near SBI, Pandtian,.Poonch 
AlP H.No.309, Bakshi Nagar near Gurdwara, Jammu 

vide notification No. f 58~ dated \olo3,2-0.:l.D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. , 
By Order 

Copy forwarded to the: -

rr v~ ,r-,.,yvJ 
(Mohammad Yasin Beigh) 

Registrar (A~m.~ tff , 
:L fJ /1 )-,/ )o ?1 .~--?to\: 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Gurjyop Kaur Sudan, Advocate 

...... for information and necessary action. ~ ~ ,~ 

r~- ·\_/CN'~YYJ 
Registrar (A~. ]a_ 
~- \t 

' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Its& ~){J-'16~d: '2-{) /!P- j )-cl)f 
(/ . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Divya Rajput 
D/0 Romesh Chand Anthal 
RIO Ghantwal, Tehsil Chenani, District Udhampur 
AlP Shiv Nagar, Ward No.ll, H.No.62, District Udhampur 

vide notification No. t SS 2:> dated lo \03\ 2.o2.o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ OJ': vJ /J')"' ;:Jyj 
~·~ 
(Mohammad Yasin eigh) 

Registrar (Adp~) 
No:St;:foOI~I?'/.tJi/t,gated: !:J-tJj ;:..)'J-O?j ~-#..._tt-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Divya Rajput, Advocate 

...... for information and necessary action. ~ ' 
. v- v 

. ()V:_ ... A~ I 

r;· ' 
Registrar (jt~ ') · 
~~ 

\1 



HIGH COURT OF JAMMU & KASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6S9r~~d: 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Anuradha 
D/0 Jang Bahadur 
RIO H.No.159, W.No.S, Village Dollian, Tehsil Bari Brahmna, District Samba 

vide notification No. I S-=t-b dated \o' o2>1..2o2-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
' ~ -~/ v\YY) 

/}· \._/' 
(Mohammad Yasin Beigh) 

Copy forwarded to the: -

Registrar ( Ad!ft. )~. , 
Jl.-[) /!:;.-I .?o~ ,~ JA~·~_fJ-

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Anuradha, Advocate 

...... for information and necessary action. t 
......., . \.__/!,_J ~rv'Y: 
Registrar (A~a . 
~ 0¥, v~ 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:l-660 ;;w~~~d: u I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shabir Ahmed 
S/0 Abdul Rahim Pedihar 
RIO Surranga Neel, Tehsil Banihal, District Ramban 

vide notification No. \2-04 dated \o\ol~o:l-0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. , 
By Order \ -()J';.v" ---jY'y'l 

r=J· ~ 
(Mohammad Yasin peigh) 

Registrar (A~-t)f 
No:_!-Cf?-,_,__u;/f12tr/ltJoated: ':2-o /lr/ J.o:Jf , ~~--- ~y 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shabir Ahmed, Advocate 

...... for information and necessary a~ • v ~ 
Registrar (~A) t 

~- "r \~ 



_, 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bat, Council under Section 58 of the Advocates Act, 1961) 
. *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l££l.of2-o2-q R4 Dated: 2...0-12-2-02-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sadhvi Kaloo 
D/0 Romesh Kaloo 
RIO 2/125 lndra Vihar Old Janipur near Amba Theatre, Jammu 

vide notification No. \21 j dated \o-o )-2o2..Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the conc~rned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ _.. ~ · 
~ .. ~~ /\Yy' 
(Mohammad Yasin Beg ) 

Registrar (Adm.) 
No: 54'f-29-65!R£3)Lf>Dated: 2o-\ 2--'2-02-\ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. - President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sadhvi Kaloo, Advocate 

...... for information and necessary action. ~ q 

. ~ 
~ ~_,\\ 

r=P " ~~ )--?"Y ~ 
Registrar (Adm.) 
~-



.. _ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers. of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

Provisional admiss on granted under Advocates Act, 1961 in favour of 

Mr. Naseer Ahmad Kumar 
S/0 Mohammad Maq boo I 
RIO Srigufwara, Kumar Mohalla, District Anantnag 

vide notification No. \ 4 5 dated 22--l o- 2.o2-0for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ·~l r\YY} 
~- \_/' ' 
(Mohammad Yasin Beigh) 

Registrar (A~'" ... -a, 

No:~/1~6-L;>/~;lJbated: ~/1:rj ..lo?(~ -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naseer Ahmad Kumar, Advocate 

...... for information and necessary action. ~ o-r~ 

rl~ ~:T~r]V'J 
Registrar· (A ) , tJ} 

~~ \..f 
\. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising pow~rs of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /663 tJD?-CJJ-1/f<fs; Dated: ?-tJ l /)_- -uJJ---) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Touseef Ahmed Malik 
S/0 Rehmat Ullah Malik 
RIO Neel, Mohalla Chidoos, Tehsil Ramsoo, District Ram ban 
AlP Gujjar Nagar, Mandir Wali Gali, Jammu 

vide notification No. ( r q2 dated f f)' Dl . 2.0).Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~~ JY"Y1 By Order ~· ~ I ~ 
(Mohammad Yasin Beigh) 

No: 5Lf7 ~ 3-Lfq ~~~jLgated: 
Registra~Adg.y 

2-0._}2---2-01-/ ~ y 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Ramban. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Touseef Ahmed Malik, Advocate 

...... for information and necessary action. 

n· ~()V'-~(~1VY1 
Registrar (Ad31. ____. 
~~ 



·, HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:!-6 6 trf) 'it!)( j,~d: UJ/1 ).-I >D?:J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Udhay Singh Jasrotia 
S/0 Bishan Singh Jasrotia 
RIO Ward No.6, Mandi Tehsil Hira Nagar, District Kathua 

vide notification No. t \ ~ 2- dated \ o-o \-2.o2-ofor a period of.one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: r1'y_so ,_ _s-~~ated: _ __.:.,_ _ ___;.... 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

.Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Udhay Singh Jasrotia, Advocate 

...... for information and necessary action. \ A • ~ ~ 

~. ·\.__.../' ~ v-V1 
Registrar (AdJ.!t.Ly 
~~\'; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /bt,ri 9<J)1',6~d: 9-o / f'J-/ 'XI 'h 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aanifa Bashir 
D/0 Bashir Ahmed Seh 
RIO Sadiwara, Verinag, Bumnoo, Tehsil Doorn, District Anantnag 

vide notification No. t 53:9 dated I ot o?:\2.-c2'D for a period of one year has 

b~en extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension ~f provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

(Mohammad Yasin 

Registrar (A""""-.. ~ .... 
~­

~/!J--/ ?~~ 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aanifa Bashir, Advocate 

...... for information and necessary action. 

~~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 
***• 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Jb{,6~ :~<>)f/~ed: ..;..o/1>-/ '>-o>J, 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Anuj Sadotra 
S/0 Ram Pal Sharma 
RIO Village, Ward No.2, Palli, Tehsil Bari Brahmana, District Samba 

vide notification No. f5G3 dated \o\'03:.)2-02-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

9) 

By Order v· g/~ ~vv 
r)• '~ 

(Mohammad Yasin B~igh) 

Registrar (A2ft·k 
No: :Jlf fL?'j-ffos/&Zrtlt/6ated: 2-o/!:>-/ ){)'>J ' ~- ~\-;a-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anuj Sadotra, Advocate 

...... for information and necessary action. _ ~ ~ 

rj· v~yY1 
Registrar (~A)' 
~ ~ 

" 



-· HIGH COURT OF JAMMU & KASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: llot9 (Jt "-o)-r {RyDated: :?. 1-. f)_ --.2a2-J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Varun Sharma 
S/0 Vinod Kumar Sharma 
RIO Sangram Bhatta, Tehsil & District Kishtwar 

vide notification No. t J 10 dated f() 'f · )_O),CJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order /1 . V~~""_;~/\ v~ 
(Mohammad Yasin eigh) 

Registr~l (A~).( 
No: S}ttl 5"3-o d/£t;lbP Dated: 9.1.., !~- 2QJ-l ~ ,~l 

' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Varun Sharma, Advocate 

...... for information and necessary action. ~ 

r,- ~~~~~Y1 
Registrar (A · .. 
~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/669 I!J1CJ(tl-JfgfJated: !1 1-,l2 ~ 2.0'6 I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aakriti Magotra 
D/0 Rajesh Kumar Sharma 
RIO H.No.165 near Govt. Middle School Patoli Magotrian, Jammu 

vide notification No. \5-:t---::f- dated lolo2>V2 .. o2.0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

·By Order ' 
\ Aw.vJ .-rtVyJ 

~· \/' ( 
(Mohammad Yasin Beigh) 

Registrar (A<Wt~ 
No:SLffJti-69/Rqjt:poated: ~1- t&-'-o2.1 ~, ~~y 

' 

Copy forwarded to the:-

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC .e-Courts High Court of J&K Jammu for uploading on the official 
website. 

!ncharg~ Chief Librarian, . High Court Wing Jammu/Sri nagar for 
Information and also keeping record of the same. 
Ms. Aakriti Magotra, Advocate 

...... for information and necessary action. 
1 

~-~~ 
Registrar (~:) 1 

~~~~~--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Bakshi 
S/0 Kuldeep Bakshi 
RIO House No.466, Street No.17, Rajpura Mangotrian, Jammu 

vide notification No. IS b C) dated ltJ, ?J .. 2-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought bef'!re the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

y;· ~oifp 
(Mohammad Yasin Beigh) 

By Order 

Registr~ (Ad~·lt-t' 
No:5lt&69-?6,/RG,/L::..,P Dated: J.J--- 1.2..-:2-oJ-{ ~ ~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&KHigh Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Libra~ian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ajay Bakshi, Advocate 

. ..... for information and necessary action. ~ 

,..,. v~J~rVyl 
Registrar (~.) ~ 

{l/.) . \... {/ 
~ \~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Avinash Kumar 
S/0 Sham Lal 
RIO H.No.18, New Plot Oppsoite Krishna Building, Jammu 

vide notification No./5 ht dated {a.-o'2>-=l~lofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~-V~~ 
(Mohammad Yaslbneigh) 

By Order 

Registrar (Aj~.) ()­
No:S"4ervt:-t7Lt /FLc,U:f Dated: ~~~ 12)...- )..t})_{ ¥~,. ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&KHigh Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Avinash Kumar, Advocate 

...... for information and necessary action. _ ~ 

rt· Vov-firrvY? 
Registrar (A_fn~_ 

~ ~\"" 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/tu ()Jaekl Dated: f) I- fl.- A£?2-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhishek Manhas 
S/0 Umesh Manhas 
RIO H.No.61, Sec-2, Ganga Nagar, Ban Talab, Tehsil & District Jammu 

vide notification No. f )b 4 dated I fJ ''?> .. ?-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-v~~ 
(Mohammad Yasin Bl h) 

No: 54tJ@).- ~2/R.~/LPDated: 

Registr~(Ad · ~ ¥ 
d.t ~ I~ -.2-a>l-( ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&KHigh Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Manhas, Advocate 

...... for information and necessary action. \ .~ /-v-1 
~- I~ ,~/fY, I 

Registr;w (Attn§,.. 
n:r ~f), 

--=:::::::o:_l 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 2-1-12-2021 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zorawar Singh 
S/0 Ravinder Singh 
RIO Village Pargwal Mandir Wala Mohalla, Akhnoor, Jammu 

vide notification No. 11'""+ i- dated I D-O 1-20 2ofor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,--,. ~ov-V:,yYI. 
(Mohammad Yasin Bei ) 

· Registrar (Adm.) 
No: 5lt39 :6-99 { R9)LPoated: 21- I 2-20 2-1 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Zorawar Singh, Advocate 

...... for information and necessary action. 

Vw~ 
~~istrar (Adm.) '~~Y 
. ~~-- . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION· 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zuhaib Ahmad Rather 
S/0 Ab Majeed Rather 
RIO Ruhoo, Tehsil & District Anantnag 

vide notification No. ( 17 b dated ( l9 • f. 2..0 for a period of one y~ar has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order .,..., _ VOJ' p 
(Mohammad Yasin Beigh) 

Registra~Ad~t 
No: ~~9/J-0- tJ'f/t?~llf Dated: ~I-/')._- J.Jl2[ l?v' ,ffltJ-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zuhaib Ahmad Rather, Advocate 

...... for information and necessary action. ~ 

,...., . ~ 1~-r~---Yi 
Registrar (A~·r: 

~ JJ>tO\L/} 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/8 lS'r/aoJ-1 Dated: ;?.1 - 12--- ;LoJ-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rishu Sharma 
D/0 Suraj Parkash 
RIO Sangrampur, Gajansoo Road, Tehsil Marh, District Jammu 

vide notification No. \6 9 2- dated ~ 6\ o 3)2..o2...0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 549ort- IS /f(A/Lf Dated: 
) 

Copy forwarded to the: -

,.-, . ~ UV' vJ':, rl V 1./1 
(Mohammad Yasin Beigh) 

Registrar (A.lf-t~ 
~f-/)-bz2.l ~ ~~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rishu Sharma, Advocate 

...... for information and necessary acti~ . v~ 

Registrar (~A.) I 
~-

\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 

jo 0 

OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:l67-6 ofaaJ- rDated: ~l-Id..- ).o)_ I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Om Singh 
S/0 Munshi Ram Bandral 
RIO Kote Sanasar, Tehsil Batote, District Ramban 
A/P260/E, Uttam Nagar, By-Pass Kunjwani, Jammu 

vide notification No. (6 Lf Lf dated I '2., ~, 20 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 54 9~S"-321R~/l-fDated: ~f ... 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Om Singh, Advocate 

...... for information and necessary action. 

~-VoJ~ 
Registrar ( d . ) O>t' 

.t- ~o vy 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

~s.~adhviSudan 

D/0 Vijay Sudan 
RIO House No.l31, Ward No.ll, Shanker Nagar, Tehsil Haveli, District Poonch 

vide notification No. \ 62..4 dated\ 2.\ 02::.l~o2.ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 
I I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' 

\o\ 

By Order \ _.. ~ vr /f'V Vl 
~ , /~( \ 

(Mohammad Yasin Be'igh) 

Registrar(~.) 
No: ~lf933"'""l.ttJ//24/I·D Dated: ~/- 1'-z -d-,tJi/ ¥~- t,_ 

I ~ \~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. ~s. ~adhvi Sudan, Advocate 

...... for information and necessary action. ~. _ ~ 

\_/g.r ,g:D-,.-">-1 
~~istrar(A~ .. ~ 
~-~" 



.,_ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mehvish Ashraf 
D/0 Mohd Ashraf Rangshoo 
RIO S.K. Colony, Azadpora, Tehsil & District Anantnag 

vide notification No. 16 2 0 dated l '2.. • 3 ·. JLJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I ov-~~ r=; . '\_,/" ~' y , 
(Mohammad Yasin Be· gh) 

By Order 

Registra~dm. 

No:S4qt/lr-/;(}(f?4/t.fDated: Ji.f ... 1). .. )_o)_f te 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehvish Ashraf, Advocate 

lo2. 

...... for information and necessary ac: . v£)11' ~Y1 
RegisV~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/_6 To/ fJI(}._(J)JDated: d I- I 1 ... 2CJ & I 

Provisional admission granted under.Advocates Act, 1961 in favour of 

Mr. Lovely 
S/0 Dharmesh Kumar 
RIO Ward No.ll, Nantachak, Tehsil & District Kathua 

vide notification No. I "7/ ~ dated /7, j, J-.CJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ' .,. v1 
\ . A e;.f'-~~ /\ "y 

(~ham~~sin Beigh) 

R~i'qp (Ad .) 
No: 5"Lt91.; q .. sf>/Jz.~/tfDated: <j}!-- J ~- )_1!)2,1 IL-~ '7y' \e 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager •. Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court .of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Lovely, Advocate 

...... for information and necessary action. , ~ 

· t w~rYY1 
~r /~ ~~ 
~1t$-(Adt .) • 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:[~9o &:jJouDated: .~ 1- JJ-;?o:L,! 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kumari Anjisha 
D/0 Tara Chand 
RIO Village Barmori, Tehsil Nagri, District Kathua 

vide notification No. I G \1- dated \2\0?::.\::L.o20 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
I 

an Advocate is ordered there before. 

By Order \ -OJ'~ 
r-;· I~ \& 
(Mohammad Yasin Beigh) 

Registrar (A~@ ~ 
No:/{49.51--51J/R4/!:-fDated: ~) .-1:2-')o2J ~~- ~'t;-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette.· 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Kumari Anjisha, Advocate 

...... for information and necessary action. ~ ~ 
' rY- vJ" ~J1 

n· J 
Registrar (A · .) 
~--



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I 

AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/_6()1 of;xa;!ft;.Dated: f)f- 12- 2o2-J 

Provisional admission .granted under Advocates Act, 1961 in favour of 

Ms. Khatija Bano 
D/0 Ghulam Rasool 
RIO Samrah Chiktan, Kargil 
AlP H.No.35/2, EWS Colony, Lower Roop Nagar, Jammu 

vide notification No. { b { b . dated f { ~ ?; , 2tJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
' , 

By Order \ L()J' ..r:. ....-1 Y Y1 
,.-; .. \_./' 
(Mohammad Yasin Beigh) 

Registra~Ad 

No: S L; q 6S: [2/f(~/l.:P Dated: a I~ 0- l-tJJ- I <1-V 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Khatija Bano, Advocate 

...... for information and necessary ac:: ~Ov" ~ 

Registrar (A!fm.) 

~j)JtY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: f6tJJ o{RoJI Dated: a 1- I)_ - )tJJ- I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Komal Dogra 
D/0 Subash Chander 
RIO Janipur Colonu near Ram Lila Ground, H.No.687, Jammu 

vide notification No. l <2:. I 0 dated t l \ v 6\ 2-02...0 for a period of one year has 
( \ 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ &()V'-~ /' y:--:0 

r=)· ~ \ 
(Mohammad Yasin Beigh) 

Registrar (AJinhly 
::l1--14-2.o2t ~- fie\r 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Komal Dogra, Advocate 

...... for information and necessary action. 

r~· ~~~ 
Registrar (A_1.fl.:~ 
~~\ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No/~{)3 ot&u Dated: .~J ,_ /){ .. 20 2 t 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Akbar 
S/0 Mohd Akbar Malia 
RIO Amanpora, Tarzoo, Sopore, Tehsil Khoie, District Baramulla 

vide notification No. /6 f)tJ dated I r:J' 3 · 2.D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees fr:om the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder \ f!J'~ ~ 
~· ~ ~~~yrJ 
(Mohammad Yasin~e"gh) 

Registrar ({\.d~~ 
No:S'_l{q&!-rfl§/,P~!I;JJ Dated: (21--/a..-;;}a~/ ~ ~o\l" 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Akbar, Advocate 

...... for information and necessary action . 

.rJ ' 0 fY'I' .r:. :.-'\ yv1 
Registra-r (A v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

: *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

i 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq Rasool Sheikh 
S/0 Gh. Rasool Sheikh 
RIO Pahallan, Tantraypora, Taqwa Mohalla, Tehsil Pattan, District 
Baramulla 

vide notification No. f S q Cf dated f C) , ~ , 2D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees ff;om the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of ·provisional licence/enrollment must be 
; 

sought before the date of ,expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
r)· v~¥Y1 

(Mohammad Yasin Beigh) 
Registrar ( 

No:K/1 qfl9-96 LRG/!.;_o D~ted: ~f .. 
7 r ~~ --:202: l ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. · CPC e-Courts High Court of J&K Jammu for uploading on the official 

6. 

7. 

website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ishfaq Rasool Sheikh, Advocate 

. ..... for information and necessary action. 

~ aJ: ~ -v-)/( 
r;· ~ ~\Y 

Regis~r~~ 



HIGH COURT OF JAMMU & K,ASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 0 tlso #~aJ-1 Dated: ~ r .- /2 - k 0 2 I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Umar Farooq 
S/0 Farooq Ahmed 
RIO Near Bus-Stand Opp.P.H.C Bharath, Teh. Bagla Bhacath, District Doda 

vide notification No. \ Gb9 dated \6· D3·2..o2..0for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ' - ~ ~- ~(/J'-1<£/'vYl 
(Mohammad Yasi eigh) 

By Order 

Registrar (A . ) 

No:)lt911:r ~fo-ot,./1{9/CfDated: d/.- f)_ ..-)0_)_{ ~- ~ \Y 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government" Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Umar Farooq, Advocate 

...... for information and necessary ac~: v ~ 
Registrar ~1d,~ 

~~g;tJJ\jr-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
i ATJAMMU 

(Exercising powers ofBat Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6&6 #-:J,?.oJ-tDated: }(!'" /2 ...-_;)a?! 

Provisional admission 'granted under Advocates Act, 1961 in favour of 

Mr. Umaar Maqbool 
S/0 Mohammad Maq boo I Dar 
RIO Wanigam Payeen, Eid ,Gab Colony, Tehsil Pattan, District Baramulla 

vide notification No. f 6 6 3-- dated ( b · ~. )_CJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees fr:om the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of 'expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-V~~ 
(Mohammad Y ~~ift Beigh) 

Registrar ~ . No:!:~MS~I:J./eJiLt:P Dated: t).t~ /)_·2oLl J}t ~~ 
Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

· information and also keeping record of the same. 
7. Mr. U maar Maq boo I, Advocate 

...... for information and necessary ac:. . v f/J' ~ 

Regis$(~,-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

I AT JAMMU 
(Exercising powers ofBari Council under Section 58 ofthe Advocates Act, 1961) 

I *** 
. I 

I 
I 
! 
I 

I 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/_6@1- o~ ;L?yDated: d(f ... !2 ~ 2o2..f 

Provisional admission ;granted under Advocates Act, 1961 in favour of 

Ms. Tania Bhardwaj 
D/0 Kanheya Lal 
RIO Ward No.3, Shiv Nagar, Tehsil Nowshera, District Rajouri 

I 

vide notification No. !-:t-OG dated 1G}o3-p..owfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees fr.om the concerned University and verification of 

his/her character arid antecedents from the CID. 

The renewal I extensio·n of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~· \· A~~ 
(Mohami~mtrf::s~n Beigh) 

By Order 

· Registrar (Aj~ 
No: £s-()/.3 -:Ja{RJi,/&.fDated: :2.!.-1 .1 --1-o.2-f ~~ jP(~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tania Bhardwaj, Advocate 

...... for information and necessary action. 

r-> . ' 011'" ~Yj 
~\,uN'>· t. ~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /6f}fJ fJ-~uDated: !) f ~I 2-) __ o 2J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shallu Devi 
D/ORamPaul 
RIO Village Goshan, Tehsil Mandrian, District Jammu 
AlP H.No.35, Sector-2, EWS Colony Lower Roop Nagar, Jammu 

vide notification No. f t () 4 dated { ~ ~ 3-- 2.0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No:SS'"'o..))or-,;{&J }R.~/Lf Dated: 

Copy forwarded to the: -

,.-,. ~()\/'./ ~1y"v1 
(Mohammad Yasin B igh) 

Registrqp (A~.~~ 
~f.- /Q ... 2oJ-f ~ ~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shallu Devi, Advocate 

...... for information and necessary act~ . v (')J'" ~ 

RegistJ!~ 



HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
I AT JAMMU 

(Exercising powers ofBaf; Council under Section 58 of the Advocates Act, 1961) 

! *** I 

! 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

! 
N 0 T I F I C A T I ON 

No:/_6& CJ ~arYJJ Dated: & f ..-/_;L -2 tJ 2} 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Swati Charak 
D/0 Bikram Singh Charak: 
RIO Village Mheen Char~kan, P/0 Smailpur, Tehsil Bari Brahmana, 
District Samba 

vide notification No. l "':f-0 t dated l G. \o 6fo 2Dfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
I 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of ~expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

t \ '2::> 

ByOrder ~()/'"v-1'~,,..1/f r-1, ...-ly 
(Moham sin B igh) 

I Registrar (AAm·{~ 
No:SSo;q~556,!£9/t,Poated: !RI ~/).~')_o)_f ~-~ 
Copy forwarded to the: - . 

I 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, District Ba~ Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Swati Charak, Advocate 

...... for information and necessary action. ~- ~ ~ 

.=-;. ~,ti""(t.,.' V>1 
Registrar (~j ~Y 
~-p.-ti~ 



-----..._ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/6 CJo i:d_o:JiDated: fJJ .,.. /a r- :J._or;_ I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sahil Gupta 
S/0 Mukund Lal Gupta 
RIO H.No.186, W.No.15, Karlai, Tehsil & District Udhmapur 

vide notification No. !7 tJ 0 dated 1-6 • 3 · 2.D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees ft:om the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~~ 
(Mohammad Yasin B gh) 

By Order 

Registrar (Ad . 
i . ~ ~~ 

No:S'So~@ ... o/~:f~/Lfoated: t)! ..- /;.~ Jo)j 'Y / 

Copy forwarded to the: -

1. Principal District and S,essions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sahil Gupta, Advocate 

...... for information and necessary action. 

r4·~~>1 Registrar~?Jv 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
i ATJAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:f6qr (}~Ra>J-/Dated: ;)f ..... /~.-)oJ_f 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shazra Malik 
D/0 Imtiaz Ah Malik 
RIO Bhaderwah, Dharampura, District Doda 
AlP Tej Bahadur Nagar, Jammu 

vide notification No. l 6q<4 dated (6· 0 '6·2-0lDfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
I 

' 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID . 

. The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r-J•~~~ By Order 

(Mohammad Yasin Beigh) 

· . Registrar (A~.~ 

No:)S'Il~d-~:3jd(t1JL:poated: :JJ ~ 11. )_o.2../ ~-~~ 
Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Bhaderwah. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Doda. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Shazra Malik, Advocate 

...... for information and necessary action. ~ 

r) .. ~ ~ 'ft"I)?YI 
Registrar (~A.) ..,y 
~ fi) 

t. 



v 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/69~ otaauDated: d../'....-/}{- 2.o~! 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shagun Bharti 
D/0 Madan Lal 
RIO H.No.85, Manoh, Tehsil Akhnoor, District Jammu 
AfP SOS Childre Village Munshi Chowk, Gole Gujral, Jammu 

vide notification No. /6C1 Lf dated ( b e ·3 · 2-0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an-Advocate is ordered there before. 

flb 

By Order l -/';J" ..>-. V v1 
-rl . ~~ ~~JY 
(~ohammad Yasin Beig ) 

. . Registrar ~m. 
No:5~e:flt..-61/!24/L:fDated: ~/..,-J2 ... J..a ,__, ~ " 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court of J&K, Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shagun Bharti, Advocate 

...... for information and necessary acti: -~ ()J" ~ 

Registra~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bat Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sheraz Anjum 
S/0 Manzoor Hussain 
RIO Mannar, Tehsil Haveli, District Poonch 
AlP W.No.3, Dungus, District Poonch 

vide notification No. 1711 dated 16 ' 3 . .).0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
I 

' 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment. must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. ~-~~~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Ad~)-r -
No: .f S'0'6A • 6' 9.1€'1'/L,P Dated: 51 I- I :J..- )._,y '~I .ft }lftOr--
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Pres;s, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sheraz Anjum, Advocate 

. ..... for information and necessary ac: . VOV' ~ 
·Registl~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

I *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /o 9~ t~Jd§»Dated: ~ ~ /2 ~)tJ2-f 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sonali Ram Pal 
D/0 Shakti Kumar 
RIO Maralia, Miransahib, Tehsil R.S. Pura, District Jammu 

vide notification No.I GG:,5 dated IG\o:?::.t~o'2..ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

" 
,..., -~ ()J' ""'(,c"l > .... -vj 

(Mohammad Yasin BeJgh) 

By Order 

Registrar _(18~:) 
No:SS&"':b~Ujt<9/tp Dated: 3?.1-/§I..-Jl..o.1-l ~~~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu'. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. · 
President, J&K High Oourt of J&K, Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sonali Ram Pal, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Samiksha 
D/0 Randeep Singh 
RIO H.No.24, Oppsoite LIC, Panjtrithi, Jammu 

\19 

vide notification No. { 7 IS dated /7 . 3. ).0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

;--1· v~¥~ 
(Mohammad Yasin B "gh) 

Registrar (Ad ) m 
~)J .,_( )_ ., )_o 2-f ~ "() tfr 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. . Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. . CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Samiksha, Advocate 

...... for information and necessary acti: . v ¥ ~ 

Registrar (A~.) ~ 
1 
ol 

. v~\tP 



i 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
I 

i ATJAMMU 
(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

: *** i 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/6?6 ~.Ro..2/Dated: :t)..- 1~- )-P2{ 

Provisional admission !granted under Advocates Act, 1961 in favour of 

Ms. Sandeep Kour 
D/0 Jarnail Singh 
RIO H.No.37/C, Sec-2, GTB Nagar, Bye-Pass, Jammu 

vide notification No.l J 2- s= dated f 7 · 3 . L() for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ,..-=} • (}/",.r_ ,., , :Y Y1 
(Moham sin BeJg ) 

By Order 

Registrar (A~.)-\. 
No:S:g'o&6-'13)te~Lt:poated: !Al- !)..- :lb).t . $ ~;)-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sandeep Kour, Advocate 

. ..... for information and necessary act: . v ()./' ~ 
Regis~~t$' 



--:" --·-. 
~.·-· ·. 

. HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /bo6 ff 2B:»{~Dated: _1G.......;;{_,,___f_'XJ_'f __ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Suprem Kour 
D/0 Harwinder Singh 
RIO Taraf Sanji, Post Office Jarai, Tehsil & District Kathua 

vide notification No./8-~4 dated 1~-o~-)-o)...o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r,·~~~ 
(Mohammad Yasin Beigh) 

By Order 

Dated: 

Registrar (Ad~.)~ " 
18 f f)- I ){)Jt ~ ~fd-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

·Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Suprem Kour, Advocate 

...... for information and necessary action. 

l ~Y'f 
~. ~ov- 1~-r:v---6' { 
Registrar (~ 

~~ ~ 
~( 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: f(,t>{} (J )-a)f/~ed: !6 f J;l.-- /:>-o:>-j 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rajni Bala 
D/0 Naresh Kumar 
RIO H.No.91, Nowshera, Dabbar Potha, Tehsil Nowshera, District Rajouri 

vide notification No.li-2-f> dated 1 :=t-o~·- ..lom for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ ·0\/'-~YJ 

r~ ~ \._/l I? 
(Mohammad Yasin Beigh) 

No: s-9 3:R I ~d-o/~/ L~ated: 
· RegistraJ (A1fnJ1~ 

(f:J / IJ-/~)J, Q_o.\j:-- f;J!YJ¥\vv 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rajni Bala, Advocate 

...... for information and necessary action. ~ 

~. VIP I :y--TVJ.--7 
RegistrarrJtA ~ ~ 
~ ~ 
~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I b o·':? '}o:>f /t2ffated: If}/ n- f )o >7 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gourav Khajuria 
S/0 Ravinder Khajuria 
RIO H.No.51, Dhaki Sarajan, Transformer Wali Gali, Jammu 

vide notification No. CfCJ I dated CJCf-6(- 2.ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

. ~{JAI'~V1 
(~hammad Yasin Beigh) 

Registrar (Ad~~. 
J{}f 1~/'YofL ~ /t¥\..9-- ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gourav Khajuria, Advocate 

...... for information and necessary action. ,. v.(W'~Y1 
Registrat~~ . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/h2::f.f~ated: /Ujy,rj?-d21 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ishna Vaid 
D/0 Ashok Vaid 
RIO. Lane No.3, H.No.67, East Extn.A Mohalla Green Avenue, Trikuta 
Nagar, Jammu 

vide notification No.I v '2- \ dated o9-ol ~ J...v)..o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. / 

By Order 

Dated: 

\ ~()\f\vJ~ 
rJ• ~ 1:1'}? r 

(Mohammad Yasin Beigh) 

Registrar (A~m-~ 

t~Jw,.b-&-r/ ~ ~~ 
Copy forwarde 

I I 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping rE?cord of the same. 
Ms. Ishna Vaid, Advocate 

. ..... for information and necessary action. 

,.,-VW'~ 
Registrar (A_jm~~- . 

~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No/(;,:1-d~S Dated: t&/'f¥?-/JH 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jaffer Hussain Shah 
S/0 Mushtaq Hussain Shah 
RIO Village Marhote BPO Hari, Tehsil Surankote, District Poonch 

. vide notification No. q {)6 dated & 9.-- I·-2CJ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~-VD-1'~ 
(Mohammad Yasin Bei h) 

Registrar (Adm 
$ 

No: ,f7t't"6tt!-[o~I2Ve.p Dated: !41 )a).-t?!J)-;1 
I. I 7 I . 

Copy forwarded to the: -

1. ' Principal District and Sessions Judge, Poonch. 
2'. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
§. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jaffer Hussain Shah, Advocate 

...... for information and necessary action. 

\ .v-f'~")/1 
r)· ~ \?'1Y' I 

Registrar {Ad2f~ O 

~ Y.Y\·~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Heena Choudhary 
D/0 Mohammad Ishaq Qureshi 
RIO Near Upkar Flour Mill Gangyal, Channi Kamala, Jammu 

vide notification No. { 0 b lf dated I o- 0 1-2._02...'Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. . 
~ A~~,vYi 

r=>·~ \?f 
(Mohammad Yasin Beigh) 

Registrar (A~.)~ 

By Order 

No: 54 4 2._ t--3 3/ Rql LP Dated: I <2s l12-l' 2-o .LI 
~-r 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Heena Choudhary, Advocate 

. ..... for information and necessary action. . ./. 

.-~~ 
Qgistrar ~.;.) f ~ 
-¥~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1612>ot 202-\ (R9 Dated: !8~12-t2o2-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jasbir Jasrotia 
S/0 Balbir Jasrotia 
RIO W.No.4, Tehsil Hira Nagar, District Kathua 

vide notification No. Cf2 l dated 09-0!-20:LO for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

fl'/:_/~ 
~· ~1~~~ 
(Mohamm - Yasin Beighj 

By Order 

Registrar(~~.) 
~-r;v 

No: 5Lty 2-l- 2-::t-[ RC:stl LP Dated: J8t 12) 2..0 2- I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jasbir Jasrotia, Advocate 

...... for information and necessary action. 

r). ~ 
R~~~ "m.) 1 '* 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:~/?;~Dated: 'LB/"" )-J)-.-e?d 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. John Mohammad Wani 
S/0 Mohammad Yaseen Wani 
RIO Herman, Wani Mohalla, District Shopian 

vide notification No. ( tJ 6 3 dated ( CJ .. ( -2.62c1for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

OV'~11 
r)" l'J. 

By Order 

(Moham Y sin Beigh) 

Registrar (A~~.) 
f14J ~,y 

No: f::!.t.f-tf ~ -)o/R!J_LP Dated: ( fl) )9 :r-/ :>P2;1 '>V' " 
T I I I 

. Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Shopian. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. John Mohammad Wani, Advocate · 

. ..... for information and necessary action. 

r>- ~OJV'¥}4 
Registi(1~~ 

~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~; Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: lb I G of 20211 f<-1 Dated: f<6 -12-2..0 21 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Kulbushan Sharma 
S/0 Mela Ram Sharma 
RIO V.P.O Garkhal Siderwan, Tehsil Akhnoor, District Jammu 

vide notification No. 9 2s £ dated 09-0\ -2\J.LOfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ A~~ 

~· ~~ ,~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
~-

No: 54Lto1--l2, jR~JLPoated: I t3-/2- 2-o 21 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Kulbushan Sharma, Advocate 

...... for information and necessary action. 
1 

r).v~~ 
Registrar{Adm.) '~ 
~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I /,g o&>-J /?cpa ted: raf:r/Q..oJ-1 
c r J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Parshant Jijyal 
S/0 Tarsem Lal 
RIO Ward No.5, H.No.182, Raipur Satwari Jammu Cantt. Jammu 

vide notification No./ tJCf:L dated /t), I' 2026for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~-V.V~ 
(Mohammad Yasin Beigh) 

Registrar ~A . 
~ tY 

I &&~J d-!IJ:H 
l I 

No: 5f.tft&l~tJ~ bj(Lf Dated: 

Copy forwardedl{; t{,e: -

1. Principal District and Sessions Judge, Jammu 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Parshant Jijyal, Advocate 

...... for information and necessary action. t ().!' ..;-, ~ 

n· \._/ ~'?''JV "' 
Registrar (~.)~ . 

$~\r 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I G 14 o~ 2.0.2J / RC:., Dated: I 2;-r \ 2-.t 2-o .Lt 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jasbir Singh 
S/0 Subash Singh 
RIO Pathwar, Tehsil Majalta, District Udhamp·ur 

vide notification No. q .23 dated 22·1 \, 2D 19 for a period of one year has 

been extended till 31.12.2022 · after condonation of delay subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\~1 

By Order \ A~4~ 
rJ , \/' ~ ~e ~"' 
(Mohammad Yasin Bti h) 

Registrar (Adm. 
~~.w 

No: s-439 Y- Ltoo( R91 Lfbated: 125 {12!2-0 2-1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary,.Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Jasbir Singh, Advocate 

. ..... for information and necessary action. ¥: ~ ~ 

.-,. ~~ y')-1 
Regis~~ar (Adm..bft" 
~~~v 



!-:,. ...... 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I G l3o~ 20 2-l/ RC?f Dated: 125-12-2-0 2..1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sunidhi Bala 
D/0 Bahadur Singh 
RIO Ward No.4, near Govt. Girls Hr. Sec. School Kalsian, Tehsil Nowshera, 
District Rajouri 

vide notification No. 12 t£ dated I o · 0\ · 2.n 21) for a period of one year has 

been extended till 31.12.2022 after condonation of delay subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
0 

By Order n . \ ... ~ """~...-rV Y'l 
(Moham~ Beigli) 

Registrar (Adm.) 
~~-­

No: 5Lt2,~ 1--93! R§lLP Dated: I 2>-\ 2.-2-o 2..1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sunidhi Bala, Advocate 

..... .for information and necessary action. v A. ~ ~ ~ 

~A~~ 
r=l. ~-v-11 
Registrar (Adm.)' 
~/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l6t ).-b~f~oated: l £<1y:,r-/ ?--t>?-1 
J 7 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr.Sourav 
S/0 Raj Kapoor 
RIO H.No.2, Sector-1, E.W.S Colony Lower Roop Nagar, Jammu 

vide notification No. /l_(J 6 dated r C) I I ')_[) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Dated: 

\ -r»~ 
~- ~ l1. 

(Mohammad Yasin Beigh) 

Registrar (AdmJ~ 
'lJ) !A \y 

Copy forwarded to 

r ~ F,_ ! '):f,~, _,.,_....- " 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sourav, Advocate 

. ..... for information and necessary action. 

n-V~~ 
Registrar (Ad , .) 

~' 4 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~:>/r!~: f (j J /?-- / ':>o2z 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shubanker Sharma 
S/0 Narinder Sharma 
RIO Bhagwal, P.O Hamirpur, Tehsil Hira Nagar, District Kathua 

vide notification No.l \9 g dated \o..-vl-2-o'.l-o for a period. of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ ~f>J'~ 

n· \/' \1 
(Mohammad Yasin Beigh) 

Registrarjt (~) 
~ ~Y 

I (} I /?-/ VJ)J I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shubanker Sharma, Advocate 

...... for information and necessary action. 

r-7-~~~ 
Re;r~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

·EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: ( 610 ~ J.oJf 6~d: I 8 / l:r/ )O:Y} 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahrukh Khan 
S/0 Zahid Khan 
RIO H.No.ll2, Mohalla Ustad, Tehsil & District Jammu 

vide notification No. \ l. \ ' dated {o--ol- )o)o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

F)'~ev'~ 
(Mohammad Y asin Beigh) 

No: SL!~b6 "-:}'-/flit/ Lf) Dated: 

Registrar !AS'Jm ) 
Jfj {11--f?-o?z, ~ffJ.:r 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of lnd.ia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shahrukh Khan, Advocate 

...... for information and necessary action. 

n-~~~ 
Registrar ~A m 
~ ~ . v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 635 o l.2.021 ,I R9 Dated: \ '6- \2- lo 2. I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Vishali Dhawan 
D/0 Jagdish Kumar 
RIO H.No.157, W.No.8, Sarain, Tehsil Haveli, District Poonch 

vide notification No. I l b 6 dated \o· o \ ~2o Wfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional li<?ence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before . 

By Order .-.-V~ 
(Mohammao Yasin Be\~ 

Registrar (Adm.) 
~-

No: 5y539-lt5/R9}LPoated: l8 -\2-20 2.1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vis bali D hawan, Advocate 

...... for information and necessary action. ,, ~ 

~ist~:.; j~IV"'),-j 
¥~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:l6f?~fJJ!)e}2!/flQ Dated: ;iSJ"to~J%,_1 
l r ; I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sayed Waseem Ul Hassan 
S/0 Safeer Hussain Shah 
RIO Village Kallar Katal, P.O Lathoong, Tehsil Surankote, District Poonch 

vide notification No.I! Y 0 dated \o.-o)-k20for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r?-~~~ 
(Mohammad Yasin Beigh) 

By Order 

Regi~ar ~df.) 
No: .9-J r;?-,_~'?~~~~/Lp Dated: / ~) ~1-/ :>6?--/ ~ ::K~ 
Copy forwarded 4o t~~: - 1 

. 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Poonch. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, . High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Sayed Waseem Ul Hassan, Advocate 

. ..... for information and necessary action. 

\ -CY~ 
r~· ~ 1'r''y 
Registrar (A~~) 

~%1\JY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tabassum Sajad Paray 
S/0 Sajad Ahmed Paray 
RIO Village Arai, Tehsil Mandi, District Poonch 
AlP Mohalla Shankar Nagar, Ward No.ll, H.No.240, District Poonch 

vide notification No. I '9 ':I dated to · o) · 2-o 2...0 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
'I 

By Order ,_., • v~ ~~y'Yl 
(Mohammad Yasin Beigt) 

Registrar (Adm.) 

No:5452.5-6l} RCh,ILPDated: 18-\2..-2021 ~-
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tabassum Sajad Paray, Advocate . 

. . . . . . for information and necessary action. 

n·~6vA~ R~ (Adm.) 1 ?)i 



. .--

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

·No: lb2,2of2o2llR9 Dated: l<t?-\2-2o2-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Avinash Sharma 
S/0 Raj Kumar Sharma 
RIO Ward No.2, Nai Basti, Christian Colony, District Reasi 

vide notification No. I I 01- dated \ D -D \-2'D20for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

r1• ~ 
(Mohamma asin Beigh}¥' 

No: 5y61 &-2Lf)Rc;}LPDated: 

Registrar (Ad~)/ 
~- q!Y 

tB-\2-2..D.2J 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same: · 
7. Mr. Avinash Sharma, Advocate 

...... for information and necessary action. ~ _ r""., ~ 

(lif2-~~~ 
r=)· r~/'Y 
Registrar (AdA.)~ 
~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar- Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /,b?j oJ)b:>f/o, Dated:/~/ 'F>1:M>-I 
~ I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asim Shaizad 
S/0 Mohd Maq boo I 
RIO Farwal~ P/0 Palam, Tehsil & District Rajouri. 
AlP Gujjar Nagar, Jammu 

vide notification No.I r::tb ~ dated o6 -o s- ..lc '20for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ Aw~ 
r7 . \./~ \'?J . 

(Mohammad Yasin Beigh) 

Registrar {Ad,W.. )~. 
1 g ft:,_ f)-b?-1 ~~ ty..~r 

I I 
No:~ Sl!-!;)t~/Lf Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Asim Shaizad, Advocate 

...... for information and necessary action. ~ 

r>. VOV' ~1",;;--YJ 
Registrar (~d~J) /~. 

~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Shan 
S/0 Santosh Kumar Shan 
RIO Village Chergi, B.P .0 Dool, Tehsil & District Kishtwar 
AlP Near New DC Complex Wasser, District Kishtwar 

vide notification No. r 0 OfS dated 09-0I-202ofor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

/1-~~~ By Order 

Registrar (Adm. 
(Mohammad Yasin B~i h) 

No: 54 504-lo[R~jl.Poated: IS \12-l '2-0.2-l ~ $ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

Government Gazette. 
President, District Bar Association, Kishtwar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 

7. ·Mr. Ajay Shan, Advocate 

l'l ( 

...... for information and necessary action. ~ 
frl':./ .. 

• I rty--'11 

~/~· 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: lG2 9 o of2-0:L\ IR~Dated: t 8-12-2-0 .L I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Smiley Sawhney 
D/0 Sanjay Sawhney 
RIO F-332, Hari Singh Nagar, Rehari Colo;ny, Jammu 

vide notification No. 2s -:r-.G dated l8 · I o · .LD 19 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ A~' 
~. ~ \?r;,, 
(Mohammad Yasin Be1gh) 

Regi~!!:ar .(A'2.P:!-­
No:5'-f49-=J--5o6)R§/LfDated: t8-12-2..D2.) ..-op\,w\A- Y 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. . 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Smiley Sawhney, Advocate 

...... for information and necessary action. _ / ~ 

~. . ~ )..>·-)r' 
Regist - (A_9\m.) ~;r 
~-~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: IG2S of 2-021 f RG.y Dated: I ~-12- 2--0 L. \ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ramnik Bali 
S/0 Sanjeev Bali 
RIO 12, C lind Extension, Gandhi Nagar, Jammu 

vide notification No. g 1-8 dated t 9-\2- 2D \ Lf for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 5LJ yCf D-9 6 l R~ l LP Dated: t B- \2-- '2- D 2._\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ramnik Bali, Advocate 

\'\J 

...... for information and necessary action. 

__,.~w~ 
Registrar (A r m.) 

~~----



-.-- ~ ·~--:-- --

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mithilesh Gour 
S/0 Jyoti Prashad 
RIO Billawar, District Kathua 

vide notification No. l 2-~ 4 dated D 1-12:-2011- for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 
' . 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ... u.;. .,...,y>' 
/j· ~v ,!1 
(Mohammad Yasin·:Be· h) 

Registrar (Adm. 

No:9-!Lt'2>3-89(RGti1.Poated: I B\t:LJ:Lo2-! ~ 1 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mithilesh Gour, Advocate 

...... for information and necessary action. 

~-~~ 
Registrar ( Adjt.)' :;y'l 

~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
0 

ATJAMMU · 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /f,o~ 1 2-t06~d: re (!r I )o}} 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vikrant Singh 
S/0 Kartar Singh 
RIO Adhat, Mohalla Simni, Tehsil Mahanpur, District Kathua 
AlP Ward No.02 Near GPS Kudera, Plahi, District Kathua 

vide notification No. 6 2-l dated l c,...o1-- 2-o/ft for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No:~-lf ~SCJ -65(' lq /CtJ Dated: 

Copy forwarded to the: -

\ -~~"Y1 
~- ~ ~~. 

(Mohammad Yasin Beigh) 
Registrar (AJ!\n.) 

tc9ft)-(){)?j, ~4J ~ 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vikrant Singh, Advocate 

...... for information and necessary action. 

I ~t ~ 
r1· ~~·vr 

\Z_aJ_~ ---- . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: lb>.b' ,_, ~oated: ( g~ ,___( ~?--' 
I . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aditya Vikram Sharma 
S/0 Ravinder Sharma 
RIO H.N.249, Nai Basti, (Satwari), Tehsil & District Jammu 

vide notification No.l3 ~ Y dated lb~ I ~2-o 1'1-- for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: :;q~?iz--~Jf/lf Dated: 

Copy forwarded t the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website .. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aditya Vikram Sharma, Advocate 

...... for information and necessary action. 

,. A A~~ 
Regist¥{Ai . 

~ t<r' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/P-s1f~+Dated: I g / ,1--}2@1 
I 7 , ( I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shubham Sharma 
S/0 Shanti Saroop 
RIO Gurha Mundian, Tehsil Hira Nagar, District Kathua 

vide notification No. \ lll ~ dated I D-o I,.... '2.o2-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~~~ 
(Mohammad Y asin Beigh) 

By Order 

Registrar (A~~ 

I f ~) I w /( \Y No: Sft 4 {;,C} .;;r$ R5 f LfDated: _..._~n++-;,a;:;;..._::v-t-.~~~;-.~1 
t I 

Copy forwarded fo the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shubham Sharma, Advocate 

...... for information and necessary action. 

~·~~~ 
Regis;LA~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:~Dated: J~,.,__~')P?--1 
Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neetu Kumari 
D/0 GaruRam 
RIO Netar Kothain Barnai, Tehsil and District Jammu 

vide notification No. 1 oY S" dated D9 ~ol.-2..o2b for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ -(y./'~ 

~- ~ JyiY 
(Mohammad Yasin Beigh) 

n ~- I J 
Registrar (Adj1~ 

I ·~~~~ t«l't':v ')pJ---f . t 

I I 
No: s£~4(,>-~L~{'rzA [tp Dated: 

I I 

Copy forwarded to the: -

1.- Principal District and Sessions Judge, Jammu. 
2~ Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7'. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Neetu Kuma.ri, Advocate 

...... for information and necessary action. 

,. ~{?V"~Y1 
Reg;~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

. No: ~Dated: ( g J\41 ::>P>-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Arshad Chowdhary 
S/0 Manzoor Hussain 
RIO Panihad Ward No.lO, Tehsil Koteranka, District Rajouri 

vide notification No. \ b ~ 9 dated d1 ~o\.-J.o'l-e:> for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,-,-~~ 
(Mohammad Yasin Beigh) 

Registrar (Ad~) 
Q..k.J .!?:, O,yr 

No: Sit ~r5-;b I r RG h-P Dated: I g I jo"J- ldau ~?~., 
I I I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Rajouri. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. . 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Mohd Arshad Chowdhary, Advocate 

. ..... for information and necessary action. 

V ./> 
ryv-::::---:-:-..,. "')~ 

~· r~~' 

Registrar (Ad1.)l~ 
~~ 



-·'--~---~)I' 

HIGH COURT OF .JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 

ISO 

OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/J.~~/124 Dated: 1 il/~,___J?-b,_ J 
~ I I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Malikzada Mohd Shahzad 
S/0 Mohd Shabir 
RIO Bari Darhal, Teh. Darhal, District Rajouri 
AlP Lane No·S, Vidhata Nagar (Usman Colony), Bathindi, Jammu 

vide notification No. \ o Y Y dated o1 -o'l--2-o:l.o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ ~o.A~ ,, ~~ 1"1 . 
(Mohammad Yasin :Qeigh) 

Registrar (Ad .... 

No:I;~~e~I~/Lf Dated: tS/n-jy,-vf ~ ~ 
r ' 1 Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e.:.Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Malikzada Mohd Shahzad, Advocate 

...... for information and necessary action. 

,...., .. \ //)'/"~}1 
Registhrr(Adjn.) 
R-M~nAt~ 



HIGH COURT OF JAMMU & ICASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: !:=f-f9 oi 2.0 L) Dated: 22-12-.2..0 2._/ 

Provisional. admission granted under Advocates Act, 1961 in favour of 

Mr. Gulshan Singh 
S/0 Balbir Singh 
RIO Bhatwal, P/0 Bhatodi (Duggain), Patya (Mandir) Near Mahakal 
Mandir, Tehsil Billawar, District Kathua 

vide notification No. Cf 15 dated2.2.--ll-2..o 19 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order w.~~ ~y,yl 

~· ~ 
(Mohammail Yasin Beigh) 

Registrar (A.J!m.) 

No.: 55 42t:,-33JR~)uoated: 22..-l2-2.0:LJ ~- r 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Gulshan Singh, Advocate 

. ..... for information and necessary action. 

~-~OV'~ 
Registrar (A~m.ro 
~_,~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: rt-20 ot 202( Dated: 22.-12-'2-02/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gh. Rasool Mir 
S/0 Ab Gani Mir 
RIO H.No.52 A LD Colony Rawalpora, Sanat Nagar, Srinagar 

vide notification No. 9 16 dated 2-2-\\-2-o \9 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order A./~ 
~~--/"?/' r==P . .,..,'Y 

(Mohamma ~ asin Beig?i) 

Registrar (Adm.) 

No: 55Y~Ji-'-il{RGt /LPoated: 2.2 .. -12.- 20.21 
~~~-

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gh Rasool Mir, Advocate 

...... for information and necessary action. , 

r)"~~ 
Registrar ~~m.)~....-
~-~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1'1-.2-1 o{ 2..0 2._ I Dated: 2-2-\2- .2--02.... l 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Sharma 
S/OHansRaj 
RIO Viii.Marta Bassi, Khue Morh, Tehsil Ram Nagar, District Udhampur 

vide notification No. Of 0 5 dated 2-2- n -2-o 19 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ ~f>J'~ 

r~~ ~ ~ 
(Mohammad Yasin Beigh) 

Registrar (A m.) 
~-

No:55~Y4-S:I\R~\LP Dated: '22-\2.-'2-02\ 

Copy forwarded to the: -
1. Principal District and· sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ajay Sharma, Advocate 

...... for information and necessary action. v. ~ .. ~'-~ ~ 
. ~ ~~.r-")10 n ~ ...... ~Y .,, . 

Registrar (4\JI.Jh)ry; . ~~~~ rr 



-HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1':1-22- o·f 2-o :2-\ Dated: 2-2..-IL.-'2. o '2-) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Omera Farooq 
D/0 Farooq Ahmad Rather 
RIO Chakoora, Tehsil Shahoora Litter, District Pulwama 

vide notification No. 9SY dated 18-1 o -2ol=t for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ (/J' ~ 
~. ~ ,_..u~\V 

(Mohammad Yasin~Reigh) 
Registrar (Ad ) 

~_, 

No: 55 Lt 52-5ct}R1jLPDated: 22.-\2-2-0 2- I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Om era Farooq, Advocate 

...... for information and necessary action. v ./ . 
&f "r")r\ 

r1 w J!J"'""'p 
Registrar (A9(nl·) 
-¥~- {W\_.., r 



. __ ·: ---:----..-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: t1-23o f .2- 0.2.- I Dated:2..2-12--2-o 2..J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rudra Sharma 
D/0 Yogesh Sharma 
RIO H.No.214, Sec.-1, Bhagwati Nagar, Jammu 

vide notification No. --:f-2-9 dated t9-09-2.o\'=tfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder \ -~ 
r=l. ~· ,..,..., 

(Mohammad Yasin Beigh) 
Registrar (A.,4m.) 

. ~~-{(!,Y 
No: 554 60-b":f-jR§}LP Dated: 22-12- 2o 2J 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rudra Sharma, Advocate 

...... for information and necessary action. v. ... ../ ~ 
~,v~ 

r) • ~r1'V 
Registrar ( A'!W.) ?.--

~-~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:FI--2i of2o2-\ / R ~ Dated: 22-12 -2D 2..1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Gauri Verma 
D/0 Anil Verma 
RIO 76 AID Green Belt, Gandhi Nagar, Jammu 

vide notification No. -=f---=f-:r dated 10j-09-2Dl9for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 
I 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:1 ?-~.f" !!JjflJJDated: .~~ ~ 12- 2a21 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nishu Sudan 
D/0 Bhupinder Singh 
RIO Roop Nagar Digiana near Ravi Dass Mandir, Jammu 

vide notification No.lo ~:.t- dated dl-o\-2-o)..o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ .,;r' ~ 
. \..._/1 &v' ~y-Yf 

~hammad Yasin Beigh) 

Registrar (Ad1(. ~ 
~~,/ 

No:§L/f)o~&?/t<;(/:.poated: /J:;l-IJ..-:2-o2-l -;;;.--- ~ 
. . 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Nishu Sudan, Advocate 

. ..... for information and necessary action. 

\ ~¥~ ~0 \_/' y \Y 

Registrar (Ad~) 
~- ~ 

::...---

- --·~-· •. -· .....C--'--'.' ~ --···------

! 
' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohit Kumar 
S/0 Raj Kumar 
RIO Village Kahila, Tehsil Bhaderwah, District Doda 

vide notification No. I o Q 1- • dated I o ~o! ~ :2-o 2-o for a period of one year has 

been extended till 31.1 ~.2022 subject to the verification of his/her 
I 

Certificates/LL.B Degrees fr;om the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of 'expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ ~ By Order · 

r)• ~~ 
(Mohammad Y asin Beigh) 

Registrar (Ajlme) 
i ~~~A~ h ! ~t,U--~ 

No: (;5"Lf8&-~f )<4/{;:p Dated: fl~- I~ hob/ 

Copy forwarded to the: - . 
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Bhaderwah. 
Secretary, Bar Councii of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. i 
President, District Bar Association, Doda. 
CPC e-Courts High ~ourt of J&K Jammu for uploading on the official 
website. 1 

lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Rohit Kumar, A9vocate 

. ..... for information and necessary action. 



! 
i 

HIGH COURT OF ~AMMU & KASHMIR AND LADAKH 
! ATJAMMU 

(Exercising powers ofBa1' Council under Section 58 of the Advocates Act, 1961) 

*** 
I 
1 EXTENSION 

OF PROVISIONAL ENROLLMENT 

I 
N <t> T I F I C A T I ON 

I 
i 

Provisional admission !granted under Advocates Act, 1961 in favour of 

Ms. Palak Mahajan 
D/0 Surinder Mahajan 
RIO 170 Circular Road, Environment School, Jammu 

/~9 

vide notification No. l l9 ~ i dated I (')-C)/.-).c20for a period of one year has 
' 

been extended till 31.1.2.2022 subject to the verification of his/her 
' 

· Certificates/LL.B Degrees frlom the concerned University and verification of 
I 

his/her character and antece1dents from the CID. 
I 
i 

The renewal I exten~ion of provisional licence/enrollment must be 

sought before the date of !expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder v ~ < ~~vY1 
r) . "yf}v I 

(Mohammad Yasin Beigh) 

Registrar (A~.~ 
. ~ ~tY 

No:s-Sl!9b-So3}R-~Il-=-fD~ted: J~- IJ-UJJ_( ~ ,~ 
Copy forwarded to the: - · 
1. Principal District and $essions Judge, Jammu. 
2. Secretary, Bar Counci~ of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. i 
4. President, J&K High dourt Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. ' 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also k~eping record of the same. 
7. Ms. Palak Mahajan, Advocate 

...... for information and necessary action. , _} ~ 

r]· v~?rv->1 
Registrar (A~J. 

~?"~>! 
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HIGH COURT OF jAMMU & KASHMIR AND LADAKH 
i ATJAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 
! *** ~ i 

! 
' 

EXTENSION 

16o 

OF PROVISIONAL ENROLLMENT 
I 
i 

N 0 T I F I C A T I ON 

No: /1-:J-fl ~~Jo2-/Dated: ,2,2 - I R- 2 o )-I 
I 
I 

Provisional admission !granted under Advocates Act, 1961 in favour of 

Ms. Renu Kumari 
D/0 Karnail Singh . 
RIO Krishna Nagar, Miran:Sahib, R.S. Pura, Jammu 

vide notification No. ' o G \ dated 61 ~o\ ~ .lok for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 
' 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of :expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ -OV'~ 
/'}· ~ )fi 

(Mohammad Yasin Beigh) 

No: 5S"~a4- f fIR~/ ~p D~ted: 

Registrar (Ajt.) 
~ ~~.; 

f)tA- /;)_ -)_c).2-l . 

Copy forwarded to the: - , 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Counci' of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ; 
4. President, J&K High c'ourt Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Renu Kumari, Advocate 

...... for information and necessary action. 

r-/"~~~ 
Registrar (Adf. )~)..0 

w~-v 
. -- :_~_-·~ ----~ 



HIGH COURT OF AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 

[61 

OF PROVISIONAL ENROLLMENT 

N T I F I C A T I ON 
I 

No: } ])..Cf 4j;ot/Dated: JL~- I !}._-2.-a>.2.--( 
' 

Provisional admission !granted under Advocates Act, 1961 in-favour of 

Ms. Supriya 
D/0 Bansi Lal 

' 

! 

RIO Ward No.2 near PWD ,Office, Gadol, Tehsil & District Reasi 

vide notification No.ll.o9 ! dated lo~o\~ :2-o~ for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees f~om the concerned University and verification of 

his/her character and antecedents from the CID. 

I 

The renewal/ exten~ion of provisional licence/enrollment must be 

sought before the date of :expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

n·. 
(Mohammad Yasin Beigh) 

Registrar (A}\m.) 

i ~ JPt·}~~ 
No:) SS! l, 19/f(~/!.:-f Dated: ;):1- J 2 ~2 o)_{ ~ 
Copy forwarded to the: - ' 
1. Principal District and Sessions Judge, Reasi · 
2. Secretary, Bar Councii of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. i 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Supriya, Advocate 

...... for information and necessary ac:. VOV' ~ 
Registrar (Al.) . 
~ "~\:Y ;:....---



! 

HIGH COURT OF J:AMMU & KASHMIR AND LADAKH 
I 

I ATJAMMU 
(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

i *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 73 {) ff!:J.cYDated: ~ ~- I'=- .hg )- ( 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pratibha Sharma 
D/0 Satya Paul Sharma 
RIO W.No.67, Village & Post office Muthi (near Ram Temple) Tehsil 
Jammu-North, District Ja~mu 

vide notification No. \ 0 t:TY dated I 0 .- 0 I~ 2-o ).o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
I 

Certificates/LL.B Degrees ftom the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ IJIV' ~Yf 
,.--,. ~ )n 

(Mohammad Y asin Beigh) 

Registrar (A~.) 

I . ~ \_\V 
No:S'.fS~tJ ... "r R-Ci/1:-po~ted: ~d.~I:L~2-tJ:Lt ~ · ""' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette .. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High dourt of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Pratibha Sharma, Advocate 

...... for information and necessary action. 

rl -. ~Q\1'~-J-; 
Registrar (A~.) 

(\ l .~ ~ \ v' 
·~ t 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
i ATJAMMU 

(Exercising powers of Bar,\' Council under Section 58 of the Advocates Act, 1961) 

. *** 
i 
I 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

I 
I 

N 0 T I F I C A T I ON 
' 

No:I6C!l1J..o~f Dated: !) 1- /£_- ;lu)- J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aparajita Singh 
D/0 Charanjeet Singh Marihas 
RIO H.No.777, Sector-7, Channi Himmat, Tehsil Bahu, District Jammu 

vide notification No. '1-~6 • dated 1 <Z~ o ~-)..<)'>..ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

a·n Advocate is ordered there before. 

~-V~ 
(Mohammad Yas1n Be1gh) 

By Order 

Registrar (Ap.) 
. ; ~~ \\A\:;!" 

No: 55/.3'2~?Jq/R4//;foated: ;). I.- /~-J.o2-l 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. i 

4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aparajita Singh, Advocate 

...... for information and necessary action. ,_,.} ~ _,· v.P~0'1 
Registrar ( AA. )").fi' 
~~v 

._.._.__:_ 



· ~ "· HIGH COURT OF JAMMU & I<ASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

.EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aaqib Mushtaq Bhat 
S/0 Mushtaq Ahmad Bhat 
RIO Lajoorah, Tehsil & District Pulwama 

vide notification No. \ 1--Y O dated l <6.-o~,.. '2.o)..ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No:551Lfo .. y 1/Rc,}l&p Dated: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

Government Gazette. 
President, District Bar Association, Pulwama. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

7. 
information and also keeping record of the same. 
Aaqib Mushtaq Bhat, Advocate 

...... for information and necessary action. 

Q ~~ 
n~ \/. yfJ 
Registrar (AtJP..) 

~~ M,v 



/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/6·Cfq 8/)..QJJDated: ~/- J:t- )_tJ)-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akshay Gupta 
S/0 Vinod Kumar Gupta 
RIO Ward No.3, Govt. Girls School, District Ramban 
AlP 770-F, Bharat Nagar Rehari Colony, Jammu 

vide notification No. )':j-~ ~ dated \ ?S~o~,.. )o)..o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ (JA/' ~ 
r~· ~ )...0 

(Mohammad Yasin Beigh) · 

RegistrX (A~·> 
No: 5"5"14~ ~s-s/R~IiPDated: ~1-Jd--2o2-f ~~ ~~.,/ 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and ~essions Judge, Ramban. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. : 
President, District Bar 'Association, Ramban. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Akshay Gupta, Advocate 

. ..... for information and necessary action. 

' ~ov-~ r-1· ~ yr-rv"YI 
Registrar (A~.) 

.~ w"-y 
Q_~ t 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 2-\-12-20 2_) · 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tariq Aziz 
S/0 Abdul Aziz 
RIO Raj Nagar, Tehsil Budhal, District Rajouri 
AlP H.No.180-A, Subash Nagar, Lane No.2, Jammu 

vide n~tification No. 9 G 0 dated 22..- \ t-2-D 19 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ 
~ 0 )!?'' 
(Mohamm · Yasin Beigh) 

No: 5515(;,- 63 J RGt/LPDated: 

Copy forwarded to the: -

Registrar (Ad~·d 
21-l2--202t ~- ~~~,-

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tariq Aziz, Advocate 

...... for information and necessary action . 

..,.._--.. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: r:t-Ol ot '2-02) Dated: 21- \2- 2.0 .Ll 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Akeel Ahmed 
S/0 Mohd Iqbal Wani 
RIO Chanjloo, Tehsil Banihal, District Ram ban 
AlP Janipur Colony, Jammu 

vide notification No. t 0 tJ 9 dated 09-01-2 02.0 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ A~ 
r/• ~

1 

~r1 
(Mohammad Yasin Beigh) 

Registrar ( _t\dm.) 

No:55\G4--=tl!R~JLPDated: 2.\-\2..-2D2\ ~~~~,;y­
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. , President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

6. 

7. 

website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Akeel Ahmed, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: \::C02 o \ 2-0 2.J Dated: 2-1- 12-- .20 21 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhishake Sharma 
S/0 Chaman Lal 
RIO Village Gurha Ballo, Tehsil Hira Nagar, District Kathua 

vide notification No. I 0 t 3 dated oq -0 t-2o20for a period of one year has 

been extended till. 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder ~ .A~~"Y'\ 
r=l'" ~_,;.-~ 
(Mohammad Yasin Beigh) 

Registrar (~~) 
~-y 

No: 5511-2.:-"1-9} R~~ LPDated: 2J- t2- 2.0.2-l 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abhishake Sharma, Advocate 

...... for information and necessary action. ' -~ 

r=;, ~ ... ~v~ 
Registrar (Adbt.) ~ 
~-fr 



i 
HIGH COURT OF JIAMMU & KASHMIR AND LADAKH 

i ATJAMMU 
(Exercising powers ofBalj Council under Section 58 of the Advocates Act, 1961) 

' *** 

I 

i 
! 
I 

I 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /fo3 lll~~ruDated: ~} ..-/ dl-)!; '2 l 

Provisional admission ;granted under Advocates Act, 1961 in favour of 

Mr. Akash Kumar 
S/0 Pardeep Kumar 
RIO W.No.17, H.No.308, Omara Morh, P.T.C Road, District Udhampur 

vide notification No. \ 00 ~ · dated o9 .-o\,... 2.o2..ofor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
' 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ ~ 
r=;. ~~ ).0,.-ryY I 

(Mohammad Yasin Beigh) 

No: S'S"/flo~ ltziR~!{;fDated: 

Registrar (A~_.) 
~~\\v 

~~- IJ. -:2o2-! 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Councii of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ; 
4. President, District Ba~ Association, Udhampur. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akash Kumar, Advocate 

...... for information and necessary action. v ~J: 

~ "".,....-"'/1 
tT'"). . rfV T I 

Registrar (A#.) )A' 
\ ~ tll 

<\}__~ t."---



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: t~04 ol 2-02\ Dated: 2-\- l 2.- 20 2' 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ajay Singh 
S/0 Babu Singh 
RIO H.No.l19, W.No.ll, Shiv Nagar, District Udhampur 

vide notification No. I 0 0 t dated 09 -D \-2D2.Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order -~w~ ,,~,Y\ 
P"'~ ~ 

(Mohamma Yasin Beigh) 

Re~~~t 
No: 551 <68-95[ R~}LFOated: 21- l2.- 2-02) 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ajay Singh, Advocate 

. ..... for information and necessary action. 

r-1-Lc~l 
Registrar (~dm.) ~ 
~-~.r 



I 

' I 
i 

HIGH COURT OF JiAMMU & KASHMIR AND LADAKH 
i ATJAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

! *** I 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

I 

Provisional admission 'granted under Advocates Act, 1961 in favour of 

!~I 

Ms. Misba Amin 
D/0 Mohd Amin Batt 
RIO Central Mecca Masjid Chowk, Bathindi, Jammu 

vide notification No. \ o ~b ! dated o9 ~o1.--~ :l.D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
I 

Certificates/LL.B Degrees frlom the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~- \ /1~ 
(Mohamm~in Beigh) 

By Order 

Registrar (A'%.) 

J ' ~ Yt~~'V 
No: .~s-1 9 6.,. !Ac>'3,r~~jt:poated: .Jll-- I Jl-.- )42_ ( \ 

Copy forwarded to the: -
1. Principal District and $essions Judge, Jammu. 
2. Secretary, Bar Councii of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Win'g Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Misba Amin, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBat Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N () T I F I C A T I ON 

No: f]a6 o/Jo2-rDated: f}J- I~~ )..tJJ-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Sala UdDin 
S/0 Mohd younis 
RIO Village Kharetar, Tehsil Haveli, District Poonch 
AlP N~wabad, Sunjwan, Jammu 

vide notification No. 9 ~ o dated o9 .-o) .... .2-o2.o for a period of one year has 

been extended till 31.1 ~.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of .expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ • (/\/'~ 
r/. \_,/' )P 

(Mohammad Yasin Beigh) 
· Registrar (1-dm.) 

No:Ss~o4-II!Rf/6,P Dated: d-1~ J~~J-a2-l W ~~v 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette.· 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Sala UdDin, Advocate 

...... for information and necessary action. 

,-V.~ 
Registrar (~m.) 

nM \v 
'1\.Q--- \, w 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: !?til (}/~u Dated: d,J ~ /J.._ 2tJ :1-f 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mehtab Guizar 
S/0 Guizar Hussain 
RIO Sagrawet (Ward No.2), Dara, Tehsil Darhal, District Rajouri, 
AlP Mominabad, Bathindi, Lane No.6, House No.21, Jammu 

vide notification No.1 0 ?::> I dated dl..-Dl~ J-o)..o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \. -~~ 
~· ·~ )A~y 

(Mohammad Yasin Beigh) 

Registrar ~~m.) 
';2/- /2-2-e~q__~ ~~'// No: 5~f)..fd. ~I CJ;/f(q/L:p Dated: 

i 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mehtab Guizar, Advocate 

...... for information and necessary action. ~ • OV"~ 

~ .. \_/l )AI ~y 
Registrar 0\dm.) 

'K_~%"~~ 



·-"' . - . -.:?" 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Monika Thakur 
D/0 Ramesh Chander Thakur 
RIO Village Pora Balla, Post Office Kilhotran Teh. Gandoh, District Doda 
AlP Sector-2, House No.184, Roop Nagar, Jammu 

vide notification No. I 0 ~Lf dated e><i~ol~ lo.lo for a period of one year has 

been extended till 31.1 ~.2022 subject to the verification of his/her 
' 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~·~~~~ 
(Mohammad Y asin :leigh) 

Registrar (~m.) 

'/21- /2. M'bt~ _jP(~A-~y 
' 

No: s-~~;to. ~1-/R~/tp Dated: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Monika Thakur, Advocate 

...... for information and necessary action. ~- ~ ~ 

(}1'-~' yll1 ;-, . J/3 1 

Registrar~dm.) 
\ ~ t.:; 
~ . 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I !j-o ~ &Jfk)-(Dated: d. I-. 1:2.- 1tr 2-( 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mahmood Ahmed 
S/0 Lal Hussain 
RIO Marhote, Tehsil Surankote, District Poonch 
AlP H.No.67/A, Bhawani Nagar, Janipur, Jammu 

vide notification No. ct <6 S dated e>9 ,...o1.-':2-o'B::Jor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment' as 

an Advocate is ordered there before. 

By Order ~A~ 
y=; . \_,.../' :;,..o 

(Mohammad Yasin Beigh) 
Registrar (A~m.) 

!11 ~ IJZ. )..&! '¥---~ ~\~'!/ No: s-s-:J..II/-3!f/R4/L.fJ Dated: 
I ' 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court ·Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mahmood Ahmed, Advocate 

...... for information and necessary action. · J ~ 

Y'J. VOV'~fY'Y1 
Registrar (A~m.) 

~hy 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

~s.~usrat~ohd 

D/0 Gh. ~ohd Sheikh 
RIO Wadwan, Tehsil Narbal, District Budgam 

vide notification No. q g Y dated d1 ~o\ ~)ow for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

I *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 11-ll o~ 2-02.J { R.§ Dated: 21-12-20 2-l 

Provisional admission granted under Advocates Act, 1961 in favourof 

Mr. Kumar Harshvijay Singh 
S/0 Prem Singh 
RIO Muthlal Alanbass, Tehsil Ukhral Pogal Paristan, District Ramban, 
AlP Raju Mohalla, Ward No.1, Ramban 

vide notification No.9 81- dated 09-0 l-2o20for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

~ ~ 
~ \\,fyi r=o.. Po,.,, By Order 

an Advocate is ordered there before. 

(Mohamma Yasin Beigh) 
Registrar (Adm.~ 

No:552St--63tR§,LPDated: 21-12-202-l ~102-):>-L ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. · President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

6. 

7. 

website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Kumar Harshvijay Singh, Advocate 

. ..... for information and necessary action. 
~ \ -~-~~~ 

r4·.~~yy1 
Registrar (At.) 1.Al 

~(\>1"' ~ .. · 
/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Goswami Abhya Ravi 
D/0 Ravi Dutt 
RIO Swarn Colony, Ashram Lane, Trilokpura, Gole Gujral, Jammu 

vide notification No. to.2..3, dated 09-0! -2.02..0 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an .Advocate is ordered there before. 

~ Y\ .,-, . v ')..-0 '')..--
(Mohammad Y asin Beigh) 

Registrar (Admj) 

By Order 

No: 55264~ 1-D l R.~ I LP Dated: 21-12 ~ 20 2) 
~-iA~~fY 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government ~azette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Goswami Abhya Ravi, Advocate 

...... for information and necessary action. ~ 

,......, . ~ .... ,y'Y1 
Registrar (Adjt.) ~ 
~~:>-lp 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l113 o-6 1..0)-/ (Res-, Dated: 2f ~ ( l- 2.-0k-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Deeba Jaral 
D/0 Nasrullah Khan 
RIO Dodasan Bala, P/0 Behrote, Tehsil Thanna Mandi, District Rajouri 

vide notification No. l ( 21 dated I D. o I -2o2..Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ~ ~~,.,yYl 
rr=~~~ J,O 

By Order 

(Mohammad Yasin Beigh) 
Registrar (A~.) 

~~ 
No: 5~'2-'1-1-1-+(R&t ,ILP Dated: 2J - 1.2-- :2eJ2-I 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of IJJdia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Rajouri. 
CPC e-Courts High Court of J&K Jammu for uploading· on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Deeba Jaral, Advocate 

. ..... for information and necessary action. .. 

-~~ 
~gistr~d~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ? I Lt eJ ;bJJ Dated: .2. I- 12- - 'JtJ )-,I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dilbar Singh 
S/0 Karanjit Singh 
RIO Village Thikrian, Tehsil R.S. Pura, District Jammu 
AlP H.No.369/B, Sec 1-P, Extn. Trikuta Nagar, Jammu 

vide notification No. l 1 ).._'2-. dated lo.-o}.-'2-o2-o for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
\ A v> • 

(M~h· '\/d y I ~B \Y\h)y1 

No: 5.)~?67 ~ /J.f/R-~ /Lfoated: 

Copy forwarded to the: -

o amma as1n e1g 

Reg~ar (f\dm.) 
d-J-J!J- ... 2a2) ~ ~~ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette.· 
4. President, High Court of J&K Bar Association, Jammu. 
5. CPC e-Courts High ~ourt of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dilbar Singh, Advocate 

....,.,.. -"" ~A 
...... for information and necessary action. v. ) 

~ ,.-tV'' /}. . y 
~egistrar (tdm.) 

~ ~.,; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bisham Pandhyal 
S/0 Daleep Singh 
RIO Viii. Dalhori, Tehsil & District Rajouri 

l<g I 

vide notification No. l f i 2. dated /0 , \ · 2D2aor a period of one year has 

been extenqed till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~~,y~ 
"""\~' ~- r 

(Mohammad Yasin Beigh) 

Registra~ (Adjp~ 
~ ~v 

No:/'2fitJJ-.~fJ/t<4/L:-p Dated: /)3 -lfl ,_ ;:LD2-J 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Ass·ociation, Rajouri. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
, 6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Bisham Pandhyal, Advocate 

...... for information and necessary action. ,. 

\ ~¥~ 
f"'' . ~· y-rY ' r 

Registrar~dm.) 
~ . t'V 

l. ...... 



t. 

,-HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: (1ft! &/J MJ-1 Dated: d3- I!) -1-tJ )-I 
v 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abhishek Jasrotia 
S/0 lnder Singh Jasrotia 
RIO Village Sapran P.O Chandwan, Tehsil Hira Nagar, District Kathua 

vide notification No. f 69 5 dated f d ' I · 2.tY]l) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder r~- VOJ'~ 
(Mohammad Yasin Beigh) 

Registrar (AdJtt·1 
~~v 

No: 5)113 -Bo/flJJ/ ?:-? Dated: bl3 -ltR- :2-0/-/ "~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

info'rmation and also keeping record of the same. 
7. Mr. Abhishek Jasrotia, Advocate 

...... for information and necessary action. \ . n-.~ 

~- ~-~t'0rfY 
Registrar (Ajm.) 

Jt- ~\tV 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Sameena Kousar 
D/0 Mohd Sadiq Sandal 
RIO 24 Mohalla Dalpatian near DC Office, Jammu 

vide notification No.(2-13 dated ( & , J • 2c.20for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
L~ 

By Order rl-V~vv' 
(Mohammad Yasin Beigh) 

Registrar ~A<!Jr·~ 
-~ pw.~V' 

No:5S76S.-J-Y/!2~/bP Dated: J3 --12- 2-aJ.-( 
l 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Sameena Kousar, Advocate J ~ 

. ..... for information and necessary act:. Vo-l'~~ 

Registrar (A'!f~ ~ 

~~.,; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I 7 6 3 ? ~/I /fi.!; Dated: :J- OJ/ I>-/~ :>J. 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shivdev Singh Saini 
S/0 Kuldip Singh Saini 
RIO Kool Kalan, P/0 Arnia, District Jammu 

vide notification No. 1212. dated l 0 · 0 t · 2-0.2..-0for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 

· 2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shivdev Singh Saini, Advocate 

...... for information and necessary action. v. .._ A J.. ~ 
I ~~t'.f'YJ r1 . ; __ ~ \..t ---lV 

Registrar (~dm;J.) 
~~~ k\~ ~ n 



' :c·.· ·-. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: !734Bfl2.02/ Dated: 2-2.--12--20:2,{ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shivali Sharma 
D/0 Dharam Paul 
RIO Narwal Bala near Shiv Shakti Mandir, Tehsil Bahu, District Jammu 

vide notification No. It 51 dated I b - 0 I - 2D2°for a period of one year has 

been extended till 31.12.2022 after condonation of. delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

·By Order V ' V""' . 
~ ~=y1 

r==7 . 1;y··· \ y 

No: S5SS2-S'J(R~Lfuated: 

(Mohammad Y asin Beigh) 

Registrar (AdJn.) 

2 2- /)_-2DJ.} :Jt; ~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shivali Sharma, Advocate 

...... for information and necessary action. \ A~..._,.;,~ 

~~ ~v~Y~ 
Registr~}~ 

~ .. 
r------~-.._~··::;::·.~-



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ranjodh Singh 
S/0 Harjeet Singh 
RIO H.No.39, Dogra Hall, Tehsil & District Jammu 

vide notification No. ( 13 b dated l C , I. 2tJ 2..V for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder v ~ ~ ~~vV\ ,....., . 'Y' 
(Mohammad Yasin Beigh) 

Registrar (Ad.,.) 
. ~~~,/ 

No: 55 rLfl- L; tJ/fZqjbp Dated: 9.3 ..-JJl ,~o;u \."'-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ranjodh Singh, Advocate 

...... for information and necessary action. 

rl-~~ 
Regi~trar (~m.) 

5Jt ~~\Y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rizwan Rasool Wani 
S/0 Ghulam Rasool Wani 
RIO Batibass, Mohalla Shagan, Tehsil Khari, District Ram ban 
AlP Jalalbad, Sunjwan, Jammu 

vide notification No. ( ( 2-]: dated (f)' f · 'lo.t-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\A~ 
T)~ \_/' y.\ 
(Mohammad Yasin Beigh) 

By Order 

Registrar _(Ad~}\\.) 

No: 5S7_33-lJa /@LL,P Dated: .2.3. I !i- !M:Lf _!--~ ~ .( 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Ramban. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Rizwan Rasool Wani, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: 2.2 -(2- 2oJ-I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rachna Gupta 
D/0 Surinder Kumar 
RIO H.No.27, Mohalla Jatkatian Peer Mitha, Jammu 

vide notification No. t Dl 8 dated f CP 0l · 2JJ'),O for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: 5~5'4 4 -~ I/R6J/Lfbated: , t 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rachna Gupta, Advocate 

...... for information and necessary action. v ../ ~ 
~'\-"f')-1 

~- ~,.,y 
Registrar (Aim.)~ 
$~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1132.1 )..O)..J · Dated: ').. '2.. ~ I )... -- 1-0 1.-/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Raman Deep Singh 
S/0 Bansi Lal 
RIO Village Korara, Tehsil Mohalla, District Doda 
AlP Bharat Nagar, Jakheni, District Udhampur 

vide notification No. I D 9 I dated I 0 -0 I - 2r>2Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ Cf\1' ~ ---\ 
r=, . ~ ~v--)..;' 

(Mohammad Yasinleigh) 

By Ordet 

Registr~(Ad~.) 
No: 5'S !;"?:, 6 r-lf'J/R9f~fed: J.. 2 - J 2- - 2-o :>-I' ~ Y 
Copy forwarded to the: -
1. · Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Doda. 
CPC e-Courts High Court of J&K Jammu for ·uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Raman Deep Singh, Advocate 

. ..... for information and necessary action. , 

(4-V~ 
Registr~(~ 



HIGH COURT OF JAMMU &·KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: (]31 1J 20 2./ Dated: 2. 2-- i '2. -'2-0 2-1 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rajat Sharma 
S/0 Jagdish Raj 
RIO Badyal Brahmana, Tehsil R.S. Pura, District Jammu 

vide notification No. [0 8 ~ dated 1 0 -0 I .... 26 ).()or a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ A¥~ 
~- ~' Po/ 

(Mohammad Yasin Beigh) 

Registrar (Afn.) 

~~ 
2- 2 ~ I)_- '2-b '-I 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rajat Sharma, Advocate 

...... for information and necessary action. 

\ ~~ r-~-~~Yj 
Registrar (.~m.):'V 
~~ 



i 
t 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission 'granted under Advocates Act, 1961 in favour of 
! 

Ms. Prabjoot Kour 
D/0 Gurinder Singh 
RIO H.No.18, L.No.6, Greater Kailash, Jammu . 

vide notification No. f D ~I dated I D, l · 20 2-D for a period of one year .has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order r~-V~~ 
(Mohammad Yasin Beigh) 

Registrar (A<Yln.) 
. ~ !p;tA.~~ 
I 

No:S"'.Jr.'-S-.-j:;..}f2f1/L~p Dated: ;)3 ~I R-.2t:J.?-I 
I 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette., 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Prabjoot Kour, Advocate 

...... for information and necessary action. ~ , 

. ~~ 
g-;- y.Jf"l'Y 
Registrar (Adjn:) 

"tMY 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1 !flft.j rjJ~JI Dated: ~,Q ...- t9.- ~ )..o .LI 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ashiq Hussain Lone 
S/0 Muhammad Ashraf Lone 
RIO Nowpora, Jagir, Tengpora, Baramulla 

vide notification No. q Cll dated 2 2 , I {.10/Cj for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ - ()V' .d; -
C)-~ ~ 
(Mohammad Yasin Beigh) 

Registrar (A~.) 
~ ~~~?/ No:Ss-et.J?J-Se;/R_qff::_poated: !13~}2 ~:LoLl \) r , 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ashiq Hussain Lo~e, Advocate 

...... for information and necessary action. 

Registrr (~.) 
.:lrr ~ ?I -~ ~' .\t 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /7 {, '1-~ ){) )( /12r1 Dated: ;;_Cj / /?-- I 'Po 'YJ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rehana Nelofar 
D/0 Mohd Rashid 
RIO Harni, Gulhutta, Tehsil Mendhar, District Poonch 

vide notification No._l6;;;....__ dated f 0 , 6 · 2.0 I Dfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ·~ V 
t 

r=J ~ ~),.\..,\\ "'' v 
(Mohammad Yasin Beigh) 

Regi~ar (j.dm.) 

?-5/1 ')_-h?J ~ ~ .foY 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ms. Rehana Nelofar, Advocate 

...... for information and necessary action. 

r-;• v.f!V'~~ 
Regist~ (~ :2.-Y rry 



HIGH COURT OF J[AMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /J-SJ (!)~;).a)/Dated: ~3- /!)._~ )LP.2/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ishfaq Majid Malik 
S/0 Ab. Majeed Malik 
RIO Zamzampora, District Baramulla 

vide notification No. /2 o c; dated { Cf · II . 2.018 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder ~ 
1'1. o;;:,r\"Y'" 

(Mohamm Yasin Beigh) 

Registrar (A~.) _1 Qf \"1' 
No: S5"fJ 6@ -1-5)R4/!:f Dated: &3 ..-/ 2_. 2-oJ-1 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette .. 
President, District Bar Association, Baramulla. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Ishfaq Majid Malik, Advocate 

. ..... for information and necessary action. }"-

\, A~ 
~ . \_/ ' ).. ';) ... , y 

Registrar (Jd~.) 
·~~)} 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 1'+66 of 20.2J t R~ Dated: 2.2-\2--2- D2J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Abdul Gani Dar 
S/0 Mukhtar Dar 
RIO Maidan Chowgal, Tehsil Handwara, District Kupwara 

vide notification No. t1-l6 dated \1-· 06· 2.DLDfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ ~OJ:./'_..,y?-1 
rt. \_/ :)..0 
(Mohammad Y as in Beigh) 

Registrar ~df.) 

No: 5SG42-Lt<6lr<§)LfDated: 22.- \2-- 202t 
.~~~ 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abdul Gani Dar, Advocate 

...... for information and necessary action. ~ ~ 

(;.P: vJ' '" ;~l ~· ~o~~ 
Registrar~,.) 

~"""~} 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

-EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /7~ 6' OJ 'o?f /t<1 Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mommin Kazmi 
S/0 Sohail Kazmi 
RIO H.No.4, Satellite Enclave, Sunjwan Road, Bathindi, Jammu 

vide notification No. I O"?:>S dated DCf -0 l -2.Dtfor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ~ ... ~~ ~\~~~ 
~· ~v ~ 
(Mohammad Yasin Beigh) 

. Registrar l~) 
~~/!~l)z;?J. 

' 

s Gflj7a .... f)~jn-~! 0/J 
No: '7 l ff) Dated: 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

webs it~. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mommin Kazmi, Advocate 

...... for information and necessary action. 

,-,· ~cw-~)..f 
Registrar (111m. 

;1£_ f'-') 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of~ar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 
' 

No:f '1- 6 9f 2il:>t/_/21 Dated: '2P; /I !J-/ 'o 'Yj 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Parm Jyoti 
D/0 Subash Chander 
RiO Village Lower Kanhal, Tehsil Bishnah, District Jammu 

vide notification No. l () 9 4 dated ILl, ol - }1)20 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

w~. 
~ p\YY' 

(Mohamma Yasin Beigh) 

Registrar (~~m.) 
~foV 

~~!~/ ~% 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

, information and also keeping record of the same. 
7. Ms. Parm Jyoti, Advocate 

...... for information and necessary action. ~ 

kekistra ~A: m.}).."-1 -r.v·l.--f 
1v / 



v 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/15"~ tJd)..oJ-1 Dated: ~lt-- )J_- 2-oL/ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Priyanka Charak 
D/0 N aseeb Singh Charak 
RIO H.No.63, W.No.7, Bassi Kalan, Bari Brahmana, District Samba 

vide notification No. l6 'b Cf dated ( 2,. ·3 • )_{) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

V~ By Order 
f)'J r7. y 

(Mohammad Yasin Beigh) 

Registrar (Adjf~-· 
ty{) ~-~ 

No:5SCJfJt .. f3/R~}I;foated: dtt-12- ) .. .oU ~ " 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Samba. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Samba. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Priyanka Charak, Advocate 

.. .... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 17-Sr 8~9JJ.u Dated: !1Jt-- J J?. -loLl 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Subhal Bajgotra 
D/0 Bachan Lal 
RIO Bassi-Khurd Bari-Brahmana, District Samba 

vide notification No. 16 CJ '1- dated f 6 · ·3 · 20 2-0or a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \~ 
~~v)A 

~.. )-~ 
(Mob am sin Beigh) 

Registrar (A~.) 
qt, ~~v 

No: s-~Cf lt 1:-Slt/!24/i;fOated: 2-lf..- /2 .. 2-t~J-f 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sub hal Bajgotra, Advocate 

...... for information and necessary action. 

~-~~~ 
Registrar (AlJm.) 

~~v 



. HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I rt, 6 i .2tJ_!).J/t?ffated: :2..-') I /'J.-( '-n?t 

Provisional admission :granted under A~dvocates Act, 1961 in favour of 

Mr. Vis hal Tikoo 
S/0 Mohan Lal Tikoo . 
RIO 57B Lane No.17, Bhawani Nagar, Janipur, Jammu 

vide notification No. {llLJ dated f De of · 20 2D for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
I 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

~-~~~ 
(Mohammad Yasin Beigh) 

Registrar (A~.) 
$p:v 

-"9/1~ j >tJ)J) No: .r-6q;..:>--?l9/~/~ed: ------
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the. next issue of 

Government Gazette .. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishal Tiko·o, Advocate 

...... for information and necessary action. v ,.. 
j ~ 

rrJ ~ R n -rv-)-1 
Registrar (AddJ..)b--~ 

$fo/ 
--~~ 

··-·· _·_:' -~~_::.:~:_·· :~ _.__:. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 

')D) 

OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:/J-SD ed:;o)f' Dated: d.&.,. JJ_-J-a)_ I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Samridhi Sharma 
D/0 Devander Sharma 
RIO Railway Line Bagga Marh P/0 Kotli Shah Donia, Tehsil R.S. Pura, 
District Jammu 

vide notification No. f I f9 'f- dated 1 () , \ · 202lfor a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. ..,;. ~ 

By Order \ .A"~~y-i-1 
r7 w \_/ • <), 

(Mohammad Yasin Beigh) 

Registra~Adl}f.) 

No:559 3CJ~lt6/l<_9/tp Dated: d-lt~ /)_~2-tJJ.d ~ ~~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Samridhi Sharma, Advocate 

...... for information and necessary action. 
1 
~ 

\ (JrJ'-%,yf-/YY\ 
r)· .~ <)_.t'J 

RegistraMfr~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

' *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No:J7-¥-/ /J 'UJ~/I2f; Dated: ;J.q/ 1?/~:>t 
Provisional admission .granted under Advocates Act, 1961 in favour of 

Mr. Gautam Singh 
S/0 Sh. Gopal Singh 
RIO Village Kotli Miran Fateh, Tehsil R.S. Pura, Jammu 

vide notification No. I D 2-7- dated D9- C5 ( -ldlD for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of ·expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

No: ~qq~-S7-fTV~~~~: 
Copy forwarded to the: -

V
~ 

~ ""'v~ r==P.. ~ 
(Mohammad Yasin Beigh) · 

Registrar (AdJh.} 
~r ~/IJ--/~~ 

I 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gautam Singh, Advocate 

...... for information and necessary action. 

e=»· Wov-~ Registrt_y 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

J 
ATJAMMU · 

(Exercising powers ofBa, Council under Section 58 of the Advocates Act, 1961) 
I 

. *** 
I 

i EXTENSION 
I OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /?Stl ~J-/Dated: fly-IJ-- .MJ-1 

Provisional admission .granted under Advocates Act, 1961 in favour of 

Mr. Rajinder Kumar 
S/0 Bansi Lal 
RIO Gatti, Sarthali, Tehsil Bani, District Kathua 
AlP Janipur 79A Ambedkar Nagar Old Janipur, Jammu 

vide notification No. f 6 53 dated 1 ·2 l 3J 1-0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ . _,. ~ ry--J')...~ 
r;· ·~ 'l. 

(Mohammaa Yasin Beigh) 

Registrar JAd~ 
No: '!{S"8'1fV1or}R.c,!L::poated: &t ~ !~-l~P2-1 QP.- ~~.; 
Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and Sessions Judge, Kathua. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Rajinder Kumar, Advocate 

v1 

. ..... for information and necessary action. .. 

~ A~-)/ 
Ql < ."-/' yJrJ'Y 

' 
·I 

! 
I 

Registrar (A~.) 
~.- l,; 

. y f,>\l, 



i 
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

I 

I ATJAMMU 
(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

: *** 
! 

EXTENSION 
OF PROVISIONAL ENROLLMENT · 

I 
I 

N CD T I F I C A T I ON 

No: 11 s-a ot(lott Dated: ~ ..- I 1. ... )ft).__f 
! 

Provisional admission !granted under Advocates Act, 1961 in favour of 
I 

Ms. Zeenat Khan 
D/0 Tanveer Khan 
RIO Jallabad, Sunjwan, M~sjid Gali, Jammu 

vide notification No. t "2...1..)-! dated f 4 · I, 20 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered th~re before. 

ByOrder \ ' ~ 
_,. ~~vYI 
(Moham1nad Yasin Beigh) 

RegistW (AdJ9.) l'1 
' ri,/ fo~ 

No: S~'J.ff ... 61/!24/Lfoated: ~Lr-.- f)_---l-tJ2-f 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette.! 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. · 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zeenat Khan, Advocate 

...... for information and necessary action. , 

v.~. 
OJ': ""'.-y1 

r=-; · t~y·· 1Y 

Registr~ (~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
l ATJAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I lS'o ej;,p;_f Dated: :;2 3 -/~ -1 a)_/ 
! 

Provisional admission :granted under Advocates Act, 1961 in favour of 

Mr. Durlab Jeet Singh Sawhney 
S/0 Paramjeet Singh Sawhney 
RIO Saini Mohalla, Talab Tillo, Jammu 

vide notification No. f/2,~· dated f () , I . ')_0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 
' _.,y ty\Y 

r-~· \_/_' ~ 
(Mohammao Yasin Beigh) 

Registrar (Asfm.) 
:t·~~y 

No: 5~(}6o~67-/!Z~/Lp Dated: 9 3 -I fl.- 2tJ )_/ 
i 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu.· 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Durlab Jeet Singh Sawhney, Advocate 

"V1 

...... for information and necessary action. ~ ~~ ~ 

~"\VV\ r;. y-1 

Regist1t~y" 



' 

HIGH COURT OF JjAMMU & KASHMIR AND LADAKH 
I ATJAMMU 

(Exercising powers ofBar.\ Council under Section 58 of the Advocates Act, 1961) 

*** 
I 
I 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

' 
Provisional admission ·granted under Advocates Act, 1961 in favour of 

' 

Ms. Iqbal Majeed 
D/0 Ab Majeed Reshi 
RIO Wachi Shopian, Qarri Mohalla, Tehsil Zainapora, District Shopian 

vide notification No. ( 6 0 I dated t D • 3. 2-D for a period of one year has 
i 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees f~om the concerned University and verification of 
' 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of :expiry unless the absolute/final enrollment as 

an Advocate is ordered th~re before. 

By Order V /~ ,y~,;Yf 
r-,· f); 

(Mohammad Yasin Beigh) 

Dated: 

Registr~ (A~) 
·~ ~\)}~.( 

d lf- /~ · loJ- f 
' 

Copy forwarded to the: - : 
1. Principal District and ~essions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ! 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. lq bal Majeed, Advocate 

...... for information and necessary action. \ > ~ 

~- ~' .~0"' 
Registrar (A<!Jn.) 

1 
!t~~y 

-· -------··-··-· _____ · __ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Gursimpreet Singh 
S/0 Gurcharan Singh 
RIO Swarn Colony, Gole Gujjral, Jammu 

vide notification No. f 6!; oj dated 0~ -1. 2..0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
I 

Certificates/LL.B Degrees friom the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an.Advocate is ordered there before. 

By Order - ~~ \ ..A~ZJ.yYT 
rf • )~I J_"J 
(Mohammad Yasin Beigh) 

Registrar (A_2lm.) 

No: 5~ f19 0 .. ~ ~/tz4/tfoated: ;). tr ~I 2- ... )1; .J-I 
CJ£_ ~~~~.( 

Copy forwarded to the: -
1. 
2. 
3. 

4. 
5. 

6. 

7. 

Principal District and $essions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. : 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Gursimpreet Singh, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: /7-6 :t- rt "Jti~ /ILiJ Dated: _~_8 /_1_~_1_~_?1_ 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rahiba Kumari 
D/0 Ashok Kumar 
RIO Ward No.9, H.No.140, Mill Area, Tehsil R.S. Pura, Jammu 

vide notification No. \ t 3 L dated l 0 · ()! · ..202'0 for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order \ • ..,) ~ 
n-~bV'{C0v-v'l 
(Mohammad Yasin Beigh) 

Registrar~A m.) 
~- t,. 

No: S"673o -]J-6/tP.f/tf'oated: 28 /J> /)() ?r 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

informat~on and also keeping record of the same. 
7. Ms. Rahiba Kumari, Advocate 

...... for information and necessary action. 

~-V~ 
R~r;t~ 



-""-

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: 116S: ~ '>o !>I Lll7oated: !2LJ / /::J-/ )o~ 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sunny Raj Sharma 
S/0 Ajay Kumar Sharma 
RIO Jankpour, Punjdhara, Brahman Mohalla, Tehsil Dachan, District Kishtwar 
AlP 101- Trisnadhya Vihar, Gurha Brahmana, Patoli, Akhnoor Road, Jammu 

vide notification No. fl & 2 dated 0 B' tJS.2o2DFor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 
I 

an Advocate is ordered there before. 

ByOrder ~. ·W'~\;~r-\ 
~' ~ },.~~ 
(Mohammad Y asin Beigh) 

. L /... Registrar (Ad~.) 
No: S(,<j_6S-7/ {21 D~d: ::u;jJIJ.-/_!i-j - ~ J.P' 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. SunnyRaj Sharma, Advocate 

...... for information and necessary action. 

\ -w-~ ~ • ~ \.4 rrv-Yf 
Registrar (A m.) -z; 

$ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
l ATJAMMU 

(Exercising powers ofBa~ Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N b T I F I C A T I ON 

Provisional admission :granted under Advocates Act, 1961 in favour of 

Ms. Neha Saini 
D/0 Omkar Singh 
RIO Village Sarora P/0 Akalpur, Tehsil Marh, District Jammu 

vide notification No. ( 0 Lf 8. dated (JCJ ..... /.-20 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 
' 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of :expiry unless the absolute/final enrollment as 

an Advocate is ordered th~re before. 

By Order 
l 

\ A~ .,_.,J ~v"Vl 
/}~ ~' ?-~ 

(Mohammad Yasin Beigh) 

Registrar (A~m). 

!1 ~~ 
No:.ff'9 6.3 -7o/!24~bfoated: J2U ~ 12- .-)_lJb/ t; 

Copy forwarded to the: - . 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. N eha Saini, Advocate 

...... for information and necessary action. \ ~ ~ 

~· '~' ')_.f)r1)/' 

Registra. r (Ag{m)_ 1 
~ jP(~~-v 



v 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I?-' 1 CJ) ~ n /~/ Ct?Dated: 2 8/ /}--/ )'() '1 
(/ ) 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Divyanshi Sharma 
D/0 Arvind Kumar Sharma 
RIO H.No 596-A Nai Basti, Jammu 

vide notification No. \ bbb dated 2.9· 03·2DI~ for a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -

\ o.r..,) ..-\ v .. ,. ... ) 
~~ ~ ~0 
(Mohammad Yasin Beigh) 

Registrar(~.,.) 
~~-p~,\~ 

;lfj J J ,_ / '}.,f)?J 
'\ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, ·Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Divyanshi Sharma, Advocate 

...... for information and necessary action. 

r-1. ~w-~t--1 
Registrar (A~· I 
~~~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
' ATJAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Zahoor Ahmed 
S/0 Abdul Rashid Qazi , 
RIO House No.9, Qazi Ma'rket Bye-Pass Road, W.No.5, Batote, Ramban 
AlP Near Gole Masjid, Oppo. PDP Office, Jalabad, Sunjwan Road, Jammu 

vide notification No. { Lf l L( dated tJl.._ro ·· 2- 0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
1 
~ 

V"~zo ...-t·~~y)/1 By Order v- .. ~ j ' 

If""/~ r 
(Mohammad Yasin Beigh) 

Registr~Jl(A~.) 
~~~yr 

No:)_S?CJ7-fJa4/r<4/(HJ Dated: &?;> ~ /Jt -.2Q)_( 

Copy forwarded to the: - . 
1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahoor Ahmed, Advocate 

...... for information and necessary action. J ~ 

. ~CW'yr:VY1 
ke'gistrar (A9Pt.) 

~ ~~v' 



HIGH COURT OF JAMMU & KASHMIR AN·D LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kavita Rani 
D/0 Jaswant Singh 
RIO Loharana, Tehsil Dachhan, District Kishtwar 

vide notification No. 1'/ Lf ··~ dated ( (}o3. 2.-D for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal/ extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.vOJ'~ 
(~hammad Yasin Beigh) 

By Order 

Registrar (A4\n·~y 
No:Sg&of:-!f)./(2_~/6-P Dated: d3 ~J:J- ... .2-tJl-1 &f-~~ 

I . , 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Baf: Association, Kishtwar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Kavita Rani, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: Fl4G &~:Jot! Dated: ;13 - J ~ -J-o )_f 
0 • 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Jattan Singh Gill 
S/0 Rattan Singh Gill 
RIO Plot 9, znct Extension, Karan Nagar, Jammu 

. vide notification No. q fi ';?.. dated 0'1 11o /, ·,2..,0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order ,..., . v.CAI';~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.jf; y-" 

No:SStJ/3-7).{)/R0/L? Dated: a3-!J--)-o)_f ~~~ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Association, Jammu. 
5. · CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jattan Singh Gill, Advocate 

2.llf 

...... for information and necessary act:. ~~ ~~ 

Registrar (Adin.) 

·~ ~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: f1-q_o ( '>o?1 ~~ Dated: :4J / /)_/~ · 
Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pradeep Kumar Puri 
S/0 Shyam Puri 
RIO 171 AID Green Belt Park, Gandhi Nagar, Jammu 

vide notification No. fY q 7- dated '-I, I f. 21JICffor a period of one year has 

been extended till 31.12.2022 after condonation of delay, subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Pradeep Kumar Puri, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Palak Sharma 
D/0 Sanjeev Sharma 
RIO H.No.2, Ward No.3, Lakhanpur, Tehsil & District Kathua 

vide notification No. ! D bO . dated { D"o\ . 2_0 for a period of one year has 

been · extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~·~~/~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar (Ad~) . 
No: S"s-7-rJ9-96/rJ<q/[JJoated: ~3- /;2 ... 242-l ~ %-\V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Palak Sharma, Advocate 

...... for information and necessary action. . 

___,.\ A~ 
Registr~.ynv' 

1e 9/t~~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

. *** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: I ?lt l tJ!J J..aJ-!Dated: {}_ 3 - t 2- 2CJ )__. t ) v . 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Asiya Farooq 
D/0 Farooq Ahmad Parray 
RIO Goigam, Magam, Pethppora, Tehsil Kwarhama, District Baramulla 

vide notification No. f S b f dated I C ,c:b. 2-0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

ByOrder _,. ~<~ 
(Mohammad Yasin Beigh) 

Registra~jAdlf~\:Y ' 
No:S:((J7).y~3~/!Z.C1/!;fDated: ~? ~ t~-1-aJ-/ ~~\A.\ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Asiya Farooq, Advocate 

...... for information and necessary action. 

,. ~ ~~ 
Regist~J!i. )J,-d 

~ Jt&(~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: l<fltf!Jo~JaJJDated: d3 .-}~~2-cJ)_f 
' v 

Provisional admission graf1ted under Advocates Act, 1961 in favour of 

Mr. Ankush Sharma 
S/0 Rattan Lal Sharma 
RIO H.No.180, Pacca Danga near old Post office Khilona Wali Gali, Jammu 

vide notification No. t \ {) Lf dated ( O•o\ " 2/) for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order _,.~~~ 
(Mohammad Yasin Beigh) 

Registrar (A<Jm.) 
:J/tlj\~\Y 

[)3 - 12- .. 2o J-1 7 ~'A." 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. · 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ankush Sharma, Advocate 

...... for information and necessary action. 

/)' ~OV'~YJ 
Registrar (A¢i' -~~ cvD -. \'V' .r-PJ t>JJ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
.AT JAMMU 

(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: !?-IS udJE)J Dated: Ja- Jf)- ?--o;l} 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Mitu Rani 
D/0 Tara Chand 
RIO Viii. Chakjagtu P/0 Salehar Tehsil Bishnah, District Jammu 
AlP Block-51, Dhyansar Kartholi, W.No.2, Bar Brahmna, District Samba 

vide notification No.I () ~2., dated o4 -ol-'lc'lo for a period of one year has 

been extended till. 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an· Advocate is ordered there before. 

By Order 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Ms. Mitu Rani, Advocate 

. ..... for information and necessary action. 

.21'1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohit Kotwal 
S/0 Mukesh Kumar 
RIO Malothi V.P.O Tehsil Bhalla, District Doda 

vide notification No. I / ? s= dated l 0 ~ I . '2- 0 for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

By Order 

' ¥""~ r~· ~ )..0 
(Mohammad Yasin Beigh) 

Registrar (A~V.·) 
No:5_s-l[(')t-eJ~ /f<4!L:p Dated: ;1;?.- /~ -1-!l.LI ~~~V 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
· 4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rohit Kotwal, Advocate 

...... for information and necessary action. l A()J""~'""VI 

~· '\_/' ~ 
Registrar (~m~) 

Qt ~v 



HIGH COURT OF JAMMU & KASHMIR AND LADAiffi 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

No: IJ-11 o~;tou Dated: ~J--/2-:l-tJ2.J 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Syed Danish Aejaz 
S/0 Syed Aejaz Ahmad 
RIO Gundipora, Bongam, Tehsil Kakapora District Pulwama 

vide notification No.' :}-g 3> dated re~ D r-'2o2.e> for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r1.v.¥~ 
(Mohammad Yasin Beigh) 

By Order 

Registrar ~dm.) 
No: S Sljo 9 -16/R.~ /tfoated: .2 .;l - f~,_. 2-d.'l-1 ~ ~~ './ 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Pulwama. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website; 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 
information and also keeping record of the same. 
Mr. Syed Danish Aejaz, Advocate 

. ..... for information and necessary action. ,A ~ 

. f!J'7::~ 
'r'/. y-'1Y 

~ JA'({/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ambreen Irshad 
D/0 Mohd irshad 
RIO near Masjid Sharief, Dara Dullian, Tehsil and District Poonch 

vide notification No .. ____;b:::..

1 

_4~..-· _ dated 2 '2- ·I{), 2-t)or a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an· Advocate is ordered there before. 

By Order 

r--J· ~ ~OV'~ 
(Moha~~sin Beigh) 

Registrar (Adj..!(-.,; 
;Jt ~\'P 

No: S S lt /fJ-.X)R4}L:pDated: ~-/~- '),o!Jj 

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ambreen Irshad, Advocate 

...... for information and necessary action. v ! ~ 

. ~vYJ 
L:J• ~ 
Registrar (A~o) l cw \y 

;...w " 



v 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT JAMMU 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N 0 T I F I C A T I ON 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Millan Parihar 
S/0 Mangat Ram Parihar 
RIO Chicha, Tehsil Dachhan, District Kishtwar 
AlP H.No.128, Lane No.5, Anand Nagar, Bohri, Jammu 

vide notification No. \ b 2 I dated l )__.-o ~~for a period of one year has 

been extended till 31.12.2022 subject to the verification of his/her 

Certificates/LL.B Degrees from the concerned University and verification of 

his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. p 

' JJ ~ ~ 
By Order ,.-, • ~~,.-1)..-'"?-1 

(Mohammad Yasin Beigh) 

Registrar ~~ 
No:5o/CJ4s:t:;~Jf2S/?-p Dated: §//-/"- -'}o)-f ~ ~~ • 
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Millan Parihar, Advocate 

...... for information and necessary action. J. ~ 

\ ~Q\1'~~,_~, 
~·\..._/ ~ 
Registra~~·) 

'¥-.-~~~ 


